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REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED 

30/06/2021 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE 

MATTER OF OA NO. 56/2020 (WZ), TANAJI BALASAHEB GAMBHIRE VS CHIEF 

SECRETARY, GOVT. OF MAHARASHTRA & ORS. 

1.0 Background 

Grievance in the Original Application No. 56/2021 (WZ), titled Tanaji Balasaheb 

Gambhire Vs Chief Secretary, Govt. of Maharashtra & Ors., as per order dated 

30/06/2021 of the Hon‟ble NGT, is against violation of environmental norms in setting 

up of a housing project – „River Residency‟ developed by M/s River Residency 

Developers, Pune. The applicant has stated various violations done by M/s. River 

Residency Developers, Pune setting up of a housing project i.e. „River Residency‟, 

which is summarized as;  

i. The project is in blue flood line of Indrayani River. Construction waste has

been dumped into the river and constructions have resulted in blockage of

natural water body no. 23, shown in the Irrigation Plan.

ii. Illegal construction of parking complex, illegal extraction of ground water,

illegal operation of RMC plant and construction of DP roads in the blue flood

line, in violation of EC conditions.

iii. Construction of the aforesaid project had resulted in irreversible and damage

to the environment in violation of statutory mandate under the Environment

(Protection) Act, 1986 along with Water (Prevention and Control of Pollution)

Act, 1974, Air (Prevention and Control of Pollution) Act, 1981 and Municipal

Solid Waste Rules, 2016.

Hon‟ble NGT directed vide Order dated 30/06/2021 (copy of Hon‟ble NGT Order, 

dated 30/06/2021 is given at Annexure-I) and relevant Order is reproduced as 

below:  

“3…We have heard learned Counsel for the applicant. A perusal of the application 

and the documents show prima-facie violation of environmental norms warranting 

seeking a response from the project proponent and the statutory regulators. To 

assess the factual ground situation, we find it necessary to constitute a five-member 

joint Committee comprising CPCB, State PCB, SEIAA, Maharashtra, Irrigation 

Department, Maharashtra and District Magistrate, Pune. The nodal agency for 
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coordination and compliance will be the State PCB. Meeting of the joint Committee 

may be held within two weeks from receipt of a copy of this order. The Committee 

may visit the site and interact with the stakeholders. It will be open to the Committee 

to take assistance from any other institution/individual. In the light of the facts found 

the statutory authorities may take remedial action. Factual and action taken report 

may be furnished to this Tribunal within three months by e-mail at judicialngt@gov.in 

preferably in the form of searchable PDF/OCR Support PDF and not in the form of 

Image PDF with an advance copy to the project proponent for its response, if any, 

before the next date. The report may include information about demarcation of blue 

line, status of dumping of C& D and other waste, change in water course of river and 

other water course/body, permission for ground water extraction, grant of CTE and 

compliance of stipulated conditions, construction of structures in the area in 

question. 

 

The applicant may serve a set of papers on CPCB, State PCB, SEIAA, Maharashtra, 

Irrigation Department, Maharashtra and District Magistrate, Pune and file affidavit of 

service within one week.  

 

A copy of this order be forwarded to CPCB, State PCB, SEIAA, Maharashtra, 

Irrigation Department, Maharashtra and District Magistrate, Pune by e-mail for 

compliance. 

 

List for further consideration on 18.11.2021…” 

 

2.0 Approach 

In order to comply with the aforesaid Hon‟ble NGT Order, the Central Pollution 

Control Board (CPCB) held a virtual meeting on 02/08/2021 and decided to seek 

relevant information from various organizations viz. Maharashtra Pollution Control 

Board, State Environment Impact Assessment Authority (Maharashtra), Pimpri-

Chinchwad Municipal Corporation, Irrigation Department, Govt. of Maharashtra, 

Integrated Regional Office of Ministry of Environment, Forest & Climate Change-

Nagpur and Central Ground Water Authority. These organisations were requested to 

send the relevant information. Further, another follow-up virtual meeting was 

convened on 02/09/2021 to discuss the way forward and progress of submission of 
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relevant information from various organizations. Subsequently, rigorous follow-ups 

were made during August, 2021 to November, 2021 for seeking relevant information. 

Upon receipt of desired information and nominee officials, the joint committee 

carried-out inspection of the said residential project i.e. “River Villa” project at Survey 

No. 90(P), Near River Residency, Village–Chikhali, Taluka-Haveli, District-Pune on 

08/12/2021. The following committee members were present during the inspection: 

i. Shri Nishchal C., Scientist „D‟, CPCB, Regional Directorate, Pune 

ii. Shri Kiran Hasabnis, Sub Regional Officer, MPCB, Pune 

iii. Shri Pankaj Joshi, Member, SEIAA, Maharashtra 

iv. Shri Ashok Late, Deputy Engineer, Irrigation Department, Govt. of 

Maharashtra, Pune 

v. Shri Unmesh Muley, Clerk as Representative of District Magistrate, Govt. of 

Maharashtra, Pune 

 

Also, Shri Suryakant Mohite, Deputy Engineer, Pimpri-Chinchwad Municipal 

Corporation, Pune and Smt Jyoti Sutar, Field Officer, Sub Regional Office-Pimpri 

Chinchwad, MPCB, Pune were present and accompanied the joint committee during 

the inspection. Shri Anand Jain, Director – River Residency Project was present and 

provided the visit coordination.    

 

3.0 Observations and findings 

Based on the preliminary information received from various organisations, and 

followed by site inspection to assess the various violations mentioned in the 

aforesaid Hon‟ble NGT Order, the observations & findings of the joint committee are 

given as below: 

A. Observations w.r.t. location of the project in blue flood line of Indrayani 

River. The averments made by the applicant and as mentioned in the 

original application are reproduced below. 

“Because number of reservations shown on development Plans of PCMC are 

affected by prohibited zone of Blue Flood Line of various Rivers passing 

through the jurisdiction of PCMC and these reservations needs to be 

relocated outside the Blue Flood Line Area to avoid the damage to 

environment and ecology. Because illegal acquisition of STP reservation land 

by PCMC that comes between prohibited zone of blue flood line area of Holy 
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Indrayani River & Indrayani River bed and PCMC is giving illegal benefits in 

terms of TDR. Which is leading illegal construction.” 

 

“Because Respondent No. 17-PP has carried out illegal of Construction 

Residential buildings in prohibited zone of Blue flood line of Holy River 

Indrayani.” 

 

“D.P. roads have been illegally constructed in blue flood line in violation of EC 

conditions” 

 

As per the information provided by PCMC vide email dated 11/01/2022 no 

reservations are affected by prohibited zone of blue flood line of Indrayani 

River. Also, as per the PCMC approved sanctioned plans of River Residency 

project vide dated 24/02/2011, 16/11/2011, 06/09/2012, 26/09/2014, 

10/11/2016, 19/06/2017 and 30/12/2017 the River Residency project including 

its DP road does not affected by the prohibited zone of blue flood line of 

Indrayani River. Please refer the yellow area shown in hatched pattern of the 

development plan, given at page no. 64 of Annexure-II, which is residential 

zone and area under the joint venture agreement between developer & land 

owner falls in the said yellow area (i.e. residential zone). Copy of the 

registered joint venture agreement between developer & land owner is given 

at Annexure-II.  

 

However, as per UDCPR Notification dated  2/12/2020, Clause 3.1.3 specifies 

that the area between River bank & blue flood line shall be prohibited for any 

construction except sewage treatment plant, drainage line etc. Relevant 

extract of the same is given at Annexure-III. 

 

Also, the State Govt. of Maharashtra, Water Resource Department, Govt. 

issued Circular No. PuRaNi-2018/(182/2018) Sin. Vya. (Revenue), dated 

03/05/2018, read with Govt. Circular No. FWD-1089/243/89/Sin Vya (Works), 

dated 21/09/1989 regarding demarcation of flood lines to prohibit any type of 

construction inside the flood lines. Copy of the aforesaid circular vide dated 

03/05/2018 is given at Annexure-IV. Translated version of the aforesaid 
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circular vide dated 03/05/2018 from Marathi to English, as submitted by the 

Applicant in his similar petition (OA no. 50 of 2020, WZ) is also given at 

Annexure-IV A. The relevant paragraph of the aforesaid circular vide dated 

03/05/2018 is reproduced as follows: 

“…5. Prohibitive Zone: The area between the Blue Flood line on the 

right bank of the river to riverbed to the Blue Flood line on the left bank 

of the river shall be called as Prohibitive Zone...” 

“…6. Restrictive Zone: The area between the Blue Flood Line of the 

river and the Red Flood Line on the same bank shall be called as 

Restrictive Zone…” 

“…7. Prohibitive Zone can be used only in the form of open land e.g. 

gardens, play grounds, light crops; where there is established 

easement right to take crops (e.g. water melons, musk melons etc. 

public toilets and sewage discharge facilities), so that there will not be 

any obstruction to the flow of the river, there will not be reduction in the 

carrying capacity of the river and there will not be any change in the 

cross section of the river…” 

 

“…8. Restrictive Zone should be used only for the following: 

i) Sewage carrying projects unavoidable in public interest. 

ii) Public roads unavoidable in public interest; provided the top 

level of such road shall be above the level of Blue Flood line. 

iii) Water supply pipe lines, gas pipe lines, drainage pipe lines 

unavoidable in public interest provided such pipe lines shall be 

under ground and will not cause obstruction in the cross section 

of the Restrictive Zone. 

iv) The plinth level of the ground floor of the buildings in 

Restrictive Zone shall be safely above the level of Red Flood 

line so that the people could be evacuated to safe location 

before the flood level rises in the Restrictive Zone and it will be 

possible for the people and cattle to shift urgently to safe 

location with their belongings to avoid the loss of life and 

property due to floods…” 
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Whereas, the Hon‟ble NGT in OA no. 41of 2019 (WZ) in the matter of 

Federation of River Residency Cooperative vs Pimpri  Chinchwad Municipal 

Corporation & Ors. passed an order vide dated 30/01/2020 regarding 

construction of Sewage Treatment Plant (STP) by the Pimpri-Chinchwad 

Municipal Corporation (PCMC) in the area between the river bank and Blue 

Flood Line of the Indrayani River, which is a prohibited zone. Relevant extract 

of the paragraphs of the aforesaid order vide dated 30/01/2020 are 

reproduced below;  

“…9. Having regard to the facts and circumstances set out above, we 

have no hesitation in holding that the questioned STP has been 

constructed within the prohibitive zone and, apart from the fact that the 

PCMC did not have the necessary Consent to Establish, the structure 

(STP in the present case) besides having been raised at a location 

which is not suitable for construction of STP, is also obstructing the 

natural flow of the river during the rainy season...” 

 

“…10. As a consequence, we direct the PCMC to immediately 

demolish the STP in question and take steps to construct one at some 

other suitable site in accordance with law. The entire exercise shall be 

carried out within a period of one month under the strict supervision of 

the MPCB and the Irrigation Department, Government of 

Maharashtra…” 

 

“…11. Since, during the construction of the STP severe damage was 

caused to the environment and ecology of the area, we direct the 

MPCB to assess the ecological damage by taking scientific support of 

experts and recover the same from the PCMC…” 

 

Accordingly, in compliance to the aforesaid order dated 30/01/2020, PCMC 

under the supervision of MPCB and Irrigation Dept., has demolished the STP 

in question. Accordingly, the compliance was observed and submitted to 

Hon‟ble NGT by MPCB on 04/08/2020.  
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Also, during the present joint committee inspection, there was no such civil 

structure of STP was present.  Hence, considering the aforesaid facts, that 

there is no such illegal acquisition of STP reservation land by PCMC comes 

between prohibited zone of blue flood line of Indrayani River. Further, the 

aforesaid land has not been considered for granting the benefits in terms of 

TDR to the project proponent, as the said area is not part of the joint venture 

development agreement of project proponent.  

 

B. Construction waste has been dumped into the Indayani Rriver. The 

averments made by the applicant and as mentioned in the original 

application are reproduced below. 

“Because Respondent No.14 & 17 have done illegal dumping of more than 

200000 Cu. Mtrs. Excavation and construction wastes in Indrayani River bed, 

Green Belt and STP Reservation Plot in Gat No. 90 (p) causing substantial 

damage to the environment and ecology.” 

 

As per the information provided by PCMC vide email dated 11/01/2022 the 

project proponent has not dumped construction waste into the Indrayni River.  

Also, PCMC supplemented with the statement of total excavated material and 

mentioned that the same has been reused as per mandatory GRIHA green 

building norms viz. back filling, levelling of each building plinth & internal 

amenity development area. Copy of utilization statement for excavated 

material is given at Annexure-V. It is observed that as per the registered joint 

venture agreement between developer & land owner, the aforesaid green belt 

areas and STP reservation plots are not in the purview of the project 

proponent joint venture project agreement (Please refer joint venture 

agreement for area allocation given at Annexure-II). 

 

C. Constructions have resulted in blockage of natural water body no. 23, 

shown in the Irrigation Plan. The averments made by the applicant and 

as mentioned in the original application are reproduced below. 

“Because Respondent No.14 & 17-PP have completely closed “Nala No.23” 

shown on Irrigation Plan and passing through the project land by dumping of 

construction waste.” 
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As per the information provided by Irrigation Dept. vide e-mail dated 

13/01/2022 that the alleged nala no. 23 was incorporated in hydraulic 

calculations of red & blue line of Indrayani River. It was also, informed that the 

existing notified nala no. 23 has been shown on the plans of red & blue line 

map, submitted to Pimpri Chichwad Muncipal Corporation, Pimpari on 

23/7/2008 by vide letter No.6317 by Irrigation Dept., of places at Chakhli, 

PCMC. The said nala was flowing in Survey No. 90 to dispose-off rain fall 

water from catchment to Indryani river, which was in existence on plan of red 

line, blue line of Indrayani River at Chikhali. Copy of the extrapolated map 

highlighting the presence of nala no. 23 at the area under reference is given 

at Annexure-VI. Further, based on the reconnaissance survey carried-out, 

the Irrigation Dept., mentioned that presently nala no.23 is not existing on the 

area under reference. Also, the joint committee during inspection was unable 

to identify the location of nala no. 23 due to absence to land revenue maps. 

 

D. Parking complex is illegal. The averments made by the applicant and as 

mentioned in the original application are reproduced below. 

“Because Respondent No. 14 & 17 have done illegal Construction of parking 

complex on mandatory 10% Open Space in total violation of conditions in 

Environment clearance and there is no open space on virgin land.” 

 

The EC dated 07/10/2011 has been granted as per Master Layout submitted 

by the project proponent in 2010. The subsequent EC dated 03/01/2019 for 

Expansion / Amendment Construction Project is as per sanction plan vide 

IOD/IOA/Concession/Plan Approval Number: BP/ENV/1/2018 DATED 

15/05/2018. 

 

In both the Master Layout of 2010 and IOD of 15/05/2018, mandatory 10% 

open space area of 9,705.881 m2 has been mentioned and accordingly the 

project proponent has provided the 10% mandatory open space as per the 

then PCMC DC Rules and project was sanctioned with a raised open space 

with podium permission in 2011. Based on the same grounds environment 

clearance has been granted to the project proponent in 2011. However, it is 
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fact on record that the project proponent has obtained first sanction plan in 

2010 for the total FSI of 1,67,623.44 m2 and accordingly environment 

clearance was granted vide letter No. SEAC-2011/CR.620/TC.2 dated 

07/10/2011 for the total plot area of 2,31,000 m2 (Total built-up area: 

2,39,049.92 m2 i.e. FSI: 1,45,241.63 m2 & Non-FSI: 93,808.29 m2), please 

refer Annexure-VII. Further, “Environment Clearance for Expansion / 

Amendment Construction Project” was obtained on 03/01/2019 (Total built-up 

area: 2,44,251.74 m2 i.e. FSI: 1,34,802.99 m2 & Non-FSI: 1,09,448.75 m2), 

please refer Annexure-VII A, based on the sanction plan vide 

IOD/IOA/Concession/Plan Approval Number: BP/ENV/1/2018 DATED 

15/05/2018. 

 

Whereas, Hon‟ble Supreme Court judgment vide dated 17/12/2013, in Civil 

Appeal No. 11150/2013 in Special Leave Petition Civil No.33402/2012 

directed that “The minimum recreational space as laid down under Regulation 

23, shall be provided at ground level only. The recreational space, if any, 

provided on the podium under this regulation shall be in addition to that 

provided as per regulation 23”  

 

Further, mentioned that the above directives shall apply to those 

developments where building plans were not approved, or where the 

Commencement Certificate (CC) had not been issued on 17/12/2013 i.e. the 

date of the aforesaid order passed by Hon‟ble Supreme Court. All the 

authorities concerned shall ensure strict compliance of the aforesaid 

directives. 

 

However, the “Environment Clearance for Expansion / Amendment 

Construction Project” was obtained on 03/01/2019 (Total built-up area: 

2,44,251.74 m2 i.e. FSI: 1,34,802.99 m2 & Non-FSI: 1,09,448.75 m2) based on 

the recent sanction plan vide dated 15/05/2018.  Wherein, total built-up area 

of 5,201.82 m2 has been increased/mentioned, as against the initial total built-

up area of 2,39,049.92 m2. Hence, the project proponent has to comply with 

the aforesaid Hon‟ble Supreme Court judgement vide dated 17/12/2013. 
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E. Groundwater has been illegally extracted. The averments made by the 

applicant and as mentioned in the original application are reproduced 

below. 

“Because Respondent No.17-PP has admitted that there is illegal ground 

water extraction, but deliberately avoiding taking the responsibility of same 

and pointed figure towards the Respondent No.15-Federation or River 

Residency.” 

 

It is observed that the project proponent has obtained water drawing 

permission from Irrigation department for withdrawal of water from Indrayani 

River during construction phase. The project proponent submitted the water 

bills to the joint committee, which were paid to the irrigation department during 

the period 05/11/2014 to 31/03/2019. Also, during joint committee visit, there 

was no bore well found at the project site. Copy of the water withdrawal 

permission grated by the Irrigation department to draw the water from 

Indrayani River is given at Annexure-VIII. Also, the project proponent had 

procured water through tanker supply during construction phase. Copy of the 

water tanker supply bills along with payment receipts (details of cheque 

payment & ledger account) w.e.f. 08/06/2011 to 31/03/2014 were made 

available to the joint committee. Further, water requirement during operation 

phase of the project is being met through pipeline water supply provided by 

PCMC and the project proponent has submitted PCMC water connection 

permissions to the joint committee (1st permission obtained on 23/05/2013, 2nd 

permission obtained on 23/04/2014 and 3rd permission obtained on 

02/09/2016).Further, mentioned that the responsibility of subsequent payment 

w.r.t. consumption of water is being looked after by the society. 

 

F. Operation of RMC plant is illegal. The averments made by the applicant 

and as mentioned in the original application are reproduced below. 

“Because Respondent No.17-PP have made illegal installation of the RMC 

plant at site and carried out operations without due permission from the 

MPCB. Obtained ex-post facto consent to operate on 25.09.2017. Therefore 

there is illegal operation of RMC from 01.01.2012 to 24.09.2017.” 
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As per the records of MPCB, the project proponent has commissioned captive 

RMC plant in the year 2011 without obtaining consent to operate from MPCB. 

Later during in the year 2017, the project proponent has applied for consent to 

establish & operate in the year 2017 by paying lapse fees from year 2011 and 

subsequently directly consent to operate was granted on 25/09/2017 and valid 

for the period up to 31/12/2019. Copy of the said consent to operate dated 

25/09/2017 issued for the RMC plant is given at Annexure-IX. However, as 

per the records of MPCB the said RMC plant was dismantled and removed in 

the end of year 2017. Further, during joint committee visit on 08/12/2021, 

RMC plant was not observed at the project site. It is observed that the project 

proponent has commissioned and operated the RMC plant without the valid 

consent to establish & operate w.e.f. 01/01/2012 (as per the information 

mentioned by the applicant in his OA) to 24/09/2017 (till the date, project 

proponent had been granted CTO by MPCB on vide dated 25/09/2017).  

 

3.1 Other allegations mentioned by the applicant in the original application 

i. “Because there is farce marking & imposition of Blue flood line and Red line 

on Development Plan of PCMC to provide illegal benefits to project for 

construction in blue flood line.” 

Irrigation Department, GoM, has informed that they have carried-out survey 

with the help of HECRAS software and plotted blue & red flood lines on 

Indrayani River in the stretch of Dehu road to Charoli Bhandara. The 

aforesaid plotted map of Indrayani River has been submitted to the 

Commissioner PCMC vide letter no. 6317, dated 23/07/2008. It was also 

informed that in order to avoid possible danger of flood, the Govt. of 

Maharashtra has issued circular No. FWD-1089/243/89/Sin Vya (Works), 

dated 21/09/1989 regarding demarcation of flood lines to prohibit any type of 

construction inside the flood lines (blue line). Also, directed to follow the 

guidelines mentioned in the aforesaid circular w.r.t. prohibitive and restrictive 

zone before commencement of any construction activity. Copy of the 

aforesaid circular vide dated 23/07/2008 is given at Annexure-X. As per the 

information provided by PCMC that the project proponent joint venture 

agreement was registered in 2010 and plans sanctioned in 2011 when blue 

flood line and red flood line were already published and the exact same 
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locations are correctly marked in the River Residency approved sanction 

plans. Copy of such plan of irrigation department is given at Annexure-X A. 

 

ii. “Because Respondent No. 17-PP have carried out illegal Construction in 

prohibited zone of Blue flood line & Green Belt of Holy Indrayani River for 

Ghat or Nature Park.” 

State Govt. of Maharashtra, Water Resource Department, Govt. Circular vide 

dated 03/05/2018 regulates certain activities in the prohibitive and restrictive 

zones. Relevant extract of the paragraph of the aforesaid circular is (please 

refer paragraph no. 3, S.no. A, above) reproduced as below: 

“…7. Prohibitive Zone can be used only in the form of open land e.g. 

gardens, play grounds, light crops; where there is established 

easement right to take crops (e.g. water melons, musk melons etc. 

public toilets and sewage discharge facilities), so that there will not be 

any obstruction to the flow of the river, there will not be reduction in the 

carrying capacity of the river and there will not be any change in the 

cross section of the river…” 

 

It is observed that the project proponent has constructed nature park in the 

prohibited zone viz. area between the blue flood line on the right bank of the 

river to river bed to the blue flood line on the left bank of the River. The project 

proponent has obtained permission from District Collector for construction of 

boat club and nature park for use of residents and handed over the amenities 

to residents along with PCMC project completion certificate. Copy of such 

permission letter obtained by the project proponent is given at Annexure-XI.  

 

iii. “Because Respondent No.17-PP has carried out illegal construction to the 

tune of 263805.59 Sq. Mtrs. Against permissible construction area of 

244251.74 Sq. Mtrs in EC dated 03.01.2019.” 

The project proponent has constructed the residential building project “The 

River Residency”, as per the EC and PCMC approved sanction 

plans/building plans/ commencement certificates. It is observed that the 

project proponent has obtained total seven revisions in the sanction 

plans/building plans/commencement certificates from PCMC. Details of the 
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PCMC approved sanction plans/building plans/ commencement certificates 

and its subsequent revisions are given as below. 

 

a. Vide PCMC sanctioned no.B.P./Layout/Chikhali/2/2011, dated 24/02/2011 

and commencement certificate vide no. B.P./Chikhali/2/2011, dated 

24/02/2011for FSI of 13484.75 m2. 

b. Vide PCMC sanctioned no.B.P./Layout/Chikhali/11/2011, dated 16/11/2011 

and commencement certificate vide no. B.P./Chikhali/11/2011, dated 

16/11/2011for FSI of 76684.94 m2. 

c. Vide PCMC sanctioned no.B.P./Layout/Chikhali/23/2012, dated 06/09/2012 

and commencement certificate vide no. B.P./Chikhali/23/2012, dated 

06/09/2012 for FSI of 102940.85 m2. 

d. Vide PCMC sanctioned no.B.P./Layout/Chikhali/56/2014, dated 26/09/2014 

and commencement certificate vide no. B.P./Chikhali/56/2014, dated 

26/09/2014 for FSI of 54960.32 m2. 

e. Vide PCMC sanctioned no.B.P./Layout/Chikhali/122/2016, dated 10/11/2016 

and commencement certificate vide no. B.P./Chikhali/122/2016, dated 

10/11/2016 for FSI of 23045.50 m2. 

f. Vide PCMC sanctioned no.B.P./Layout/Chikhali/67/2017, dated 19/06/2017 

and commencement certificate vide no. B.P./Chikhali/67/2017, dated 

19/06/2017 for FSI of 10230 m2. 

g. Vide PCMC sanctioned no.B.P./Layout/Chikhali/130/2017, dated 30/12/2017 

and commencement certificate vide no. B.P./Chikhali/130/2017, dated 

30/12/2017 for FSI of 10717.72 m2. 

 

Also, as per the information provided and duly verified by PCMC that the 

plinth checking of said construction of residential project after scrutinizing the 

sanction plans/building plans/commencement certificates, available with 

PCMC is as follows;  

a. Plinth checking certificate vide PCMC no. B.P./K.V./Chikhali/745/2013, dated 

07/01/2014. 

b. Plinth checking certificate vide PCMC no. B.P./K.V./Chikhali/826/2014, dated 

09/01/2015. 
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c. Plinth checking certificate vide PCMC no. B.P./K.V./Chikhali/119/2016, dated 

19/05/2016. 

d. Plinth checking certificate vide PCMC no. B.P./K.V./Chikhali/64/2018, dated 

21/04/2018. 

 

The details of the total construction carried out by the project proponent for the 

construction of project “River Residency” as per the aforementioned PCMC 

approved sanction plans/building plans/commencement certificates, and duly 

certified by the architect (area statement) are given below.  

S. 

No. 

Building FSI Area in 

Sqm   

Non-FSI Area in 

Sqm   

Total Area in 

Sqm   

1 A-type (A to M) & club 

house 

64,808.99 46,445.77 1,11,254.76 

2 ABC type 11,376.70 9,525.96 20,902.66 

3 A-type 3,727.22 3,149.83 6,877.05 

4 N to S – type 7 club house-

2 

30,972.13 29,557.01 60,529.14 

5 Proposed N3 & UV-type & 

club house-3 

23,917.95 20,770.18 44,688.13 

Total 1,34,802.99 1,09,448.75 2,44,251.74 

 

As per the duly certified architect area statement, it is gathered from the sanctioned 

total built-up area of 2,44,251.74 m2 (FSI of 1,34,802.99 m2 and Non-FSI of 

1,09,448.75 m2), the project proponent has completed the total construction area as 

on date 15/12/2021 is 1, 99,568.51m2, remaining total construction area of 44,688.13 

m2 (FSI of 23,917.95 m2 and Non-FSI of 20,770.18 m2 is yet to be completed. Copy 

of architect certificate as provided by the project proponent is given at Annexure-XII. 

It is observed that both the configuration as mentioned in the EC dated 07/10/2011 

and in the area statement duly certified by the architect is same.  

 

As per the said architect certificate, the project proponent has constructed residential 

project “River Residency” within the sanctioned total built-up area of 2,44,251.74 m2 

as granted in the “Environment Clearance for Expansion / Amendment Construction 

Project” vide dated 03/01/2019 from SEIAA. However, PCMC may examine the said 

architect certificate including verification of current constructed total built up area and 

may take actions for violations, if any. 
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iv. “Because Respondent No.17-PP have carried out construction with illegal 

increase in Ground Coverage Area as against permissible ground coverage of 

15985.24 Sq. Mtrs in EC dated 07.10.2011, whereas 14776.33 Sq. Mtrs in EC 

dated 03.01.2019.” 

 It is observed that there is no mention about ground coverage of 15985.24 m2 

in the EC dated 07/10/2011.  

 

v. “Because Respondent No.17-PP have violated the terms and conditions of 

Non-Agricultural Permission dated 18.05.2011 and made illegal land use 

change as prohibited in Form-1 & 1A.” 

As per the EC dated 07/10/2011, the project proponent has proposed for 

development of residential building along with convenient shopping of 39 nos. 

Also, as per the information provided by PCMC vide email dated 11/01/2022 

the project proponent has not violated terms and conditions of non-agricultural 

permission vide dated 18/052011 or made illegal land use change. Further, 

mentioned that there is no such complaint against the project proponent by 

collector or land department authorities. Copy of non-agricultural permission 

vide dated 18/05/2011 and 24/03/2020 is given at Annexure-XIII & XIII A. 

 

vi. “Because Respondent No.17-PP has committed non-compliance to the terms 

and conditions of the Environment Clearances, Consents to Establish and 

Consents to Operate.” 

As per the information provided by MPCB that consent to establish was 

granted on 3/12/2011 for total plot area of 2,31,000 m2 & BUA of 2,39,049.92 

m2. Also, Revalidation of consent to establish was granted on 14/8/2018 for 

total plot area of 2,31,000 m2 & construction completed built-up area of 

1,94,583.38 m2 out of 2,39,049.92 m2. 

 

Consent to operate was granted on 25/11/2013 for total plot area of 2,31,000  

m2 & built-up area of 75,270.21 m2 which was valid up to 31/1/2015. Second 

consent to operate was granted on 6/11/2015 for total plot area of 2,31,000 

m2 & built-up area of 79,847.36 m2 which was valid up to 31/1/2017.Third 

consent to operate was granted on 2/8/2018 for total plot area of 2,31,000 m2 

which was valid up to 31/1/2020. Further revised consent to operate has not 
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been obtained by the project proponent since then nor application for the 

same has been made to MPCB by the project proponent.  

 

As per EC 07/10/2011, the project proponent has provided 2 nos. of STP with 

750 CMD capacity each with primary, secondary & tertiary treatment system, 

based on MBBR technology. Treated effluent is used for on land for 

gardening, flushing & excess quantity is disposed to PCMC sewer line. During 

joint committee visit both STP‟s found in operation. Also, the project 

proponent has provided 5 nos. of organic waste convertor (OWC) for Phase I, 

II, III for the treatment of bio-degradable waste. During joint committee visit all 

OWC were found in operation. Layout showing the locations of STP & OWC is 

given at Annexure-XIV and photographs of STP, OWC and tree plantation 

is given at Annexure-XIV A. Also, layout showing the locations of rain 

water harvesting  pits is given at Annexure-XIV B.  

 

vii. “Because Respondent No.17-PP has not preserved fertile top soil and same 

is amount to violation of EC condition and also top soil is pollution due to 

contamination form construction waste.” 

 As per the information provided by PCMC vide email dated 11/01/2022 the 

project proponent has taken measures for preserving the fertile top soil i.e. 

covering with HDPE sheets and supplemented with the copy of photographs 

of steps taken for preservation of fertile top soil. Also, supplemented with the 

statement of total excavated material and mentioned that the same has been 

reused in development of nature park, plantation, back filling, road 

construction, levelling of each building plinth & internal amenity development 

area. Copy of photographs and utilization statement for excavated material is 

given at Annexure-V. 

 

viii. “Because Respondent No. 17-PP has not made tree plantation as promised 

in EC and its amounts to violation.” 

The paragraph “Green Belt Development” of EC dated 07/10/2011 stipulates 

that “Total 1300 Nos. of trees to be planted”. Further, paragraph 3, Specific 

Conditions-I, “PP to submit cross section through the internal road showing 

Distance and the space left for SWD, plantation of trees and compound wall”.  
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It is observed that the project proponent has obtained PCMC tree plantation 

NOC vide letter dated 04/5/2018 and it was also informed that the project 

proponent has planted 1,327 nos. of trees in premises, copy of the tree 

plantation NOC is given at Annexure-XV. Also, supplemented with the copy 

of landscape layout, which is given at Annexure-XV A. 

 

4.0 Approach for damages for contravening mandatory provisions of 

environmental laws 

In the matter of Civil Appeal No. 10854 of 2016; M/s Goel Ganga Developers India 

Pvt. Ltd. vs Union of India & Ors. the Hon‟ble Supreme Court vide order dated 

10/8/2018 upheld Rs. 05 crores on project proponent as levied by the Hon‟ble NGT 

for contravening mandatory provision of Environment Laws and for not obtaining the 

consent from the Board. Vide para 57 of the said Hon‟ble Supreme Court order, it 

has been directed that “(…) The project proponent shall also pay a sum of Rs. 5 

crores as damages, in addition to the above for contravening mandatory provisions 

of environmental laws.” 

 

“Report of the CPCB In-house Committee on Methodology for Assessing 

Environmental Compensation and Action Plan to Utilize the Fund” outlines a formula 

for imposing environmental compensation on industrial units for violation of 

directions issued by regulatory bodies listing the instances for taking cognizance of 

cases fit for violation and levy environmental compensation. The same has also 

been referred by the Hon‟ble NGT in its order (para 14 to 16) dated 28/8/2019 in the 

matter of Original Application No. 593/2017 titled Paryavaran Suraksha Samiti & Anr. 

vs Union of India & Ors. The instances considered for levying Environmental 

Compensation (EC) in the said report are: 

 

a) Discharges in violation of consent conditions, mainly prescribed standards / 

consent limits. 

b) Not complying with the directions issued, such as direction for closure due to 

non-installation of OCEMS, non-adherence to the action plans submitted etc. 

c) Intentional avoidance of data submission or data manipulation by tampering the 

Online Continuous Emission / Effluent Monitoring systems. 
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d) Accidental discharges lasting for short durations resulting into damage to the 

environment. 

e) Intentional discharges to the environment -- land, water and air resulting into 

acute injury or damage to the environment. 

f) Injection of treated/partially treated/ untreated effluents to ground water. 

 

Though such listed instances may not be directly applicable in the current matter for 

arriving at the damages amount for contravening mandatory provisions of 

environmental laws (w.r.t. commissioning and operation of captive RMC plant 

without CTE/CTO and operation of common environment infrastructure facility 

without valid CTO), an attempt is being made by this committee to assess the 

environmental compensation using the formula prescribed in the said CPCB report 

which may be taken as damages amount for contravening mandatory provisions of 

environmental laws. The formula takes into account of number of days violation took 

place, pollution index of unit, scale of operation, location factor based on population 

and an amount factor in Rupees. 

 

4.1 For illegal operation of captive RMC plant without CTE/CTO 

The environmental Compensation (EC) in Rupees as mentioned in the aforesaid 

CPCB report   = PI x N x R x S x LF 

Where, 

EC is Environmental Compensation in Rupees 

PI = Pollution Index of industrial sector/Project 

N = Number of days of violation took place 

R = A factor in Rupees for EC 

S = Factor for scale of operation 

LF = Location factor 

PI = Pollution Index of industrial sector/project  

 Considering the project under Green category as per modified directions no. B-

29012/ESS/(CPA)/2015-16 dated 07/3/2016 and also s per CTO issued by MPCB, 

PI = 30. 

 

N = Number of days of violation took place for which violation took place is the 

period between the day of violation observed and the day of compliance verified by 

CPCB/SPCB. 
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R = A factor in Rupees, which may be a minimum of 100 and maximum of 500. 

The aforesaid report also suggests to consider R as 250, as the Environmental 

Compensation in cases of violation. Hence, R = 250. 

S = Factor for scale of operation. 

For small S = 0.5, For medium S = 1 and larger unit S = 1.5. The scale of operation 

was considered as 0.5, As per CTE issued by MPCB, it is small scale industry (SSI). 

The unit being SSI, S=0.5 

 

LF = Location factor. 

It is based on the population of the city/town and location of the industrial unit on the 

location of the industrial unit. Since the population is more than 1 Million but less 

than 5 Million, LF=1.25 

 

Considering the period when the project proponent has commissioned and operated 

captive RMC plant w.e.f. 01/01/2012 (as per the information mentioned by the 

applicant in his OA) to 24/09/2017 (till the date, project proponent had been granted 

CTO by MPCB on vide dated 25/09/2017) without obtaining mandatory consent to 

establish & operate from MPCB, the number of days violation (N) took place comes 

out to be 2094 days. 

 

Based on consideration of above, the environmental compensation calculation is 

depicted as below.  

EC = PI*N*R*S*LF 

PI N R S LF EC (in Rs.) 

30 2094 250 0.5 1.25 98,15,625 

          

Based on above, the environmental compensation as damages for contravening 

provisions under the Water (Prevention and Control of Pollution) Act, 1974 and the 

Air (Prevention and Control of Pollution) Act, 1981 i.e. without obtaining CTE & CTO 

is worked-out to be Rs. 98,15,625/- (Rupees Ninety Eight Lakhs and Fifteen 

Thousand and Six Hundred Twenty Five Only).  

 

4.2 For operation of residential building project and common environment 

infrastructure facility without valid CTO 

The environmental Compensation (EC) in Rupees as mentioned in the aforesaid 

CPCB report   = PI x N x R x S x LF 
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Where, 

EC is Environmental Compensation in Rupees 

PI = Pollution Index of industrial sector/Project 

N = Number of days of violation took place 

R = A factor in Rupees for EC 

S = Factor for scale of operation 

LF = Location factor 

PI = Pollution Index of industrial sector/project  

 Considering the project under Red category as per modified directions no. B-

29012/ESS/(CPA)/2015-16 dated 07/3/2016, and last CTO issued by MPCB vie 

dated 02/08/2018, the PI = 80. 

 

N = Number of days of violation took place for which violation took place is the 

period between the day of violation observed and the day of compliance verified by 

CPCB/SPCB. 

 

R = A factor in Rupees, which may be a minimum of 100 and maximum of 500. 

The aforesaid report also suggests to consider R as 250, as the Environmental 

Compensation in cases of violation. Hence, R = 250. 

 

S = Factor for scale of operation. 

For small S = 0.5, For medium S = 1 and larger unit S = 1.5. The scale of operation 

was considered as 0.5, As per CTE issued by MPCB, it is small scale industry (SSI). 

The unit being LSI, S=1.5 

 

LF = Location factor. 

It is based on the population of the city/town and location of the industrial unit on the 

location of the industrial unit. Since the population is more than 1 Million but less 

than 5 Million, LF=1.25 

 

Considering the period when the project proponent has not obtained the consent to 

operate w.e.f. 01/02/2020 (as per the validity of last CTO issued by MPCB, was valid 

till 31/01/2020) to as on date of Hon‟ble NGT order i.e. till 30/06/2021 without 

obtaining mandatory consent to operate from MPCB, the number of days violation 

(N) took place comes out to be 516 days. 

 

Based on consideration of above, the environmental compensation calculation is 

depicted as below.  
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EC = PI*N*R*S*LF 

PI N R S LF EC (in Rs.) 

80 516 250 1.5 1.25 1,93,50,000 

          

Based on above, the environmental compensation as damages for contravening 

provisions under the Water (Prevention and Control of Pollution) Act, 1974; the Air 

(Prevention and Control of Pollution) Act, 1981; the Hazardous & Other Waste 

(Management & Transboundary Movement) Rules, 2016 i.e. without obtaining CTO 

is worked-out to be Rs. 1,93,50,000/- (Rupees One Crore Ninety Three Lakhs and 

Fifty Thousand Only).  

 

Therefore, total environment compensation is calculated as Rs. 98,15,625/- + Rs. 

1,93,50,000/- = Rs. 2,91,65,625/- (Rupees Two Crores Ninety-one Lakhs and Sixty 

Five Thousand Six Hundred Twenty Five Only). 

 

5.0 Conclusions 

i. As per the PCMC approved sanctioned plans of River Residency project vide 

dated 24/02/2011, 16/11/2011, 06/09/2012, 26/09/2014, 10/11/2016, 

19/06/2017 and 30/12/2017 the project area i.e. The River Residency project 

doesn‟t fall under the prohibited zone of blue flood line of River Indrayani. 

Further, as per the joint venture agreement executed on 11/05/2010 that the 

alleged area i.e. STP reservation by the applicant is not part of the joint 

venture development agreement of project proponent and the land owner.  

 

ii. Erstwhile PCMC has initiated the construction of STP at gat no. 130, which is 

in the prohibited zone of blue flood line of River Indrayani. In compliance to 

the Hon‟ble NGT order in OA no. 41of 2019 (WZ) in the matter of Federation 

of River Residency Cooperative vs Pimpri  Chinchwad Municipal Corporation 

& Ors., PCMC under the supervision of MPCB and Irrigation Dept., has 

demolished the STP in question. Further, the alleged STP reservation land 

(gat no. 130) has not been considered for granting the benefits in terms of 

TDR by the PCMC to the project proponent, as the alleged area is not part of 

the joint venture development agreement of project proponent. Whereas as 

per records of PCMC, TDR benefits were given/transferred to Shri Dilip Motilal 

673



Page 22 of 25 
 

Chordia (land owner of gat no. 90) vide PCMC TDR certificate no. 

TDR/Cikhali/1032/2016, DCR No. 01796, dated 06/08/2016. Whereas, 02 

nos. of 18 m DP road, developed by the project proponent between the blue 

and red flood line of Indrayani River (which is allowed, as the said area comes 

under restrictive Zone, please refer paragraph “..8” under section 3 A above), 

for which the project proponent has been granted TDR of 27,761.58 m2. 

However, sanction of benefits of TDR for the said area is yet to be sanctioned 

by the PCMC.  

 

iii. As per the plans of red & blue line map, submitted to PCMC by the Irrigation 

Dept., that the notified nala no. 23 has been shown on the plans of red & blue 

line map. However, based on the reconnaissance survey carried-out, the 

Irrigation Dept., mentioned that presently nala no.23 is not existing on the 

area under reference. Also, the joint committee during inspection was unable 

to identify the location of nala no. 23 due to absence to land revenue maps. 

 

iv. As per PCMC records, the total excavated top of app. 5,712.7 m3 has been 

reused in development of nature park, plantation/landscape development as 

per the EC dated 07/10/2011 (as per para 3, xi). Also, total excavated lower 

soil of app. 93,264.3 m3 has been reused in back filling and road construction. 

The other aggregates have been reused as per mandatory GRIHA green 

building norms viz. back filling, levelling of each building plinth and road 

construction.  

 

v. In compliance to the, Hon‟ble Supreme Court judgment vide dated 

17/12/20131, the project proponent has to provide the minimum recreational 

space as laid down under Regulation 23, at ground level only. As the project 

proponent has obtained the “Environment Clearance for Expansion / 

Amendment Construction Project” on 03/01/2019 (Total built-up area: 

2,44,251.74 m2 i.e. FSI: 1,34,802.99 m2 & Non-FSI: 1,09,448.75 m2) based on 

the sanction plan vide dated 15/05/2018.  The total built-up area of 5,201.82 

m2 has been increased/mentioned, as against the initial total built-up area of 

                                                           
1
 Civil Appeal No. 11150/2013 in Special Leave Petition Civil No.33402/2012 
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2,39,049.92 m2. Accordingly, the committee is of the opinion that the level of 

services have to be provided as per the recent environment clearance vide 

dated 03/01/2019. Hence, the aforementioned directions of Hon‟ble Supreme 

Court with regard to provision of may also be applicable i.e. mandatory to 

provide recreational space on the ground level in addition to the existing open 

space provided on the podium. 

 

vi. The project proponent has constructed the residential building project “The 

River Residency”, as per the EC and PCMC approved sanction plans/building 

plans/ commencement certificates. It is observed that the project proponent 

has obtained total seven revisions in the sanction plans/building 

plans/commencement certificates from PCMC and constructed as per the 

aforementioned PCMC approved sanction plans/building 

plans/commencement certificates. As per the duly certified architect area 

statement, it is gathered from the sanctioned total built-up area of 2,44,251.74 

m2 (FSI of 1,34,802.99 m2 and Non-FSI of 1,09,448.75 m2), the project 

proponent has completed the total construction area as on date 15/12/2021 is 

1, 99,568.51m2, remaining total construction area of 44,688.13 m2 (FSI of 

23,917.95 m2 and Non-FSI of 20,770.18 m2 is yet to be completed. However, 

PCMC may examine the said architect certificate including verification of 

current constructed total built up area and may take actions for violations, if 

any. 

 

It is observed that both the configuration as mentioned in the EC dated 

07/10/2011 and in the area statement duly certified by the architect is same. 

As per the information provided and duly verified by PCMC that the plinth 

checking of said construction of residential project after scrutinizing the 

sanction plans/building plans/commencement certificates, available with 

PCMC and the first plinth checking by PCMC was done on 07/01/2014, which 

indicates that the project proponent has started the construction activities after 

obtaining of prior EC (07/10/2011) and CTE (03/12/2011). 

 

vii. As per the EC dated 07/10/2011, the project proponent has proposed for 

development of residential building along with convenient shopping of 39 nos. 
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Also, as per the information provided by PCMC vide email dated 11/01/2022 

the project proponent has not violated terms and conditions of non-agricultural 

permission vide dated 18/052011 or made illegal land use change 

viii. The project proponent has constructed nature park in the area between the

blue flood line on the right bank of the river to river bed to the blue flood line

on the left bank of the River i.e.  prohibited zone. However, the project

proponent has obtained permission from District Collector-Pune for

construction of boat club and nature Park for use of residents and handed

over the amenities to residents along with PCMC project completion

certificate.

ix. The project proponent without the valid consent to establish & operate has

commissioned and operated the RMC plant w.e.f. 01/01/2012 (as per the

information mentioned by the applicant in his OA) to 24/09/2017 (till the date,

project proponent had been granted CTO by MPCB on vide dated

25/09/2017). Also, the project proponent after the expiry of earlier CTO on

30/01/2020, has not renewed the CTO for the residential building project „The

River Residency”.

6.0 Recommendations 

In view of the; 

i. Violations for illegal operation of captive RMC plant w.e.f. 01/01/2012 to

24/09/2017 (please refer para 4.1 above);

ii. Violations without renewing the consent to operate of the residential project

“The River Residency” w.e.f. 01/02/2020 (please refer para 4.1 above);

iii. The project proponent may be directed to deposit Rs. 5 Crores (Rupees Five

Crores Only) for contravening mandatory provisions of Environment Laws in

compliance with Civil Appeal No. 10854 of 2016; M/s Goel Ganga Developers

India Pvt. Ltd. vs Union of India & Ors. OR Rs. 29,165,625/- (Rupees Two

Crores Ninety-one Lakhs and Sixty Five Thousand Six Hundred Twenty Five
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Item No. 01   (Pune Bench) 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

(By Video Conferencing) 

Original Application No. 56/2020(WZ)  
(I.A. No.82/2020) 

Tanaji Balasaheb Gambhire  Applicant 

Versus 

Chief Secretary, Govt. of Maharashtra & Ors.  Respondent(s) 

Date of hearing: 30.06.2021  

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER 
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Applicant: Mr. Nitin Lonkar, Advocate 

ORDER 

1. Grievance in this application is against violation of environmental

norms in setting up of a housing project – ‘River Residency’ developed by 

M/s. River Residency Developers, Pune. 

2. According to the Applicant, the project is in blue flood line of

Indrayani River. Construction waste has been dumped into the river. 

Constructions have resulted in blockage of natural water body no. 23, 

shown in the Irrigation Plan. Parking complex is illegal. Groundwater has 

been illegally extracted. Operation of RMC plant is illegal. D.P. roads have 

been illegally constructed in blue flood line in violation of EC conditions. 

Waste handling is unscientific and against the norms. Several other 

violations have also been mentioned. It is stated that substantial part of 

the project has already been completed resulting in irreversible and 

Annexure-I
678



2 

continuing damage to the environment in violation of statutory mandate 

under the Environment (Protection) Act, 1986 along with Water 

(Prevention and Control of Pollution) Act, 1974, Air (Prevention and 

Control of Pollution) Act, 1981 and Municipal Solid Waste Rules, 2016. 

The applicant has filed development plan of the Pune Municipal 

Corporation, minutes of the SEAC meetings, EC granted by the SEIAA, 

Maharashtra on 07.10.2011, consent to operate from the State PCB in 

2017, demarcation plan for the project by the PCMC and some other 

documents and photographs. 

3. We have heard learned Counsel for the applicant. A perusal of the 

application and the documents show prima-facie violation of 

environmental norms warranting seeking a response from the project 

proponent and the statutory regulators. To assess the factual ground 

situation, we find it necessary to constitute a five-member joint Committee 

comprising CPCB, State PCB, SEIAA, Maharashtra, Irrigation Department, 

Maharashtra and District Magistrate, Pune. The nodal agency for 

coordination and compliance will be the State PCB. Meeting of the joint 

Committee may be held within two weeks from receipt of a copy of this 

order. The Committee may visit the site and interact with the stakeholders. 

It will be open to the Committee to take assistance from any other 

institution/individual. In the light of the facts found the statutory 

authorities may take remedial action. Factual and action taken report may 

be furnished to this Tribunal within three months by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF 

and not in the form of Image PDF with an advance copy to the project 

proponent for its response, if any, before the next date. The report may 

include information about demarcation of blue line, status of dumping 

of C& D and other waste, change in water course of river and other water 
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course/body, permission for ground water extraction, grant of CTE and 

compliance of stipulated conditions, construction of structures in the 

area in question. 

The applicant may serve a set of papers on CPCB, State PCB, SEIAA, 

Maharashtra, Irrigation Department, Maharashtra and District 

Magistrate, Pune and file affidavit of service within one week.   

A copy of this order be forwarded to CPCB, State PCB, SEIAA, 

Maharashtra, Irrigation Department, Maharashtra and District 

Magistrate, Pune by e-mail for compliance.  

List for further consideration on 18.11.2021. 

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

M. Sathyanarayanan, JM 

Brijesh Sethi, JM 

Dr. Nagin Nanda, EM 

June 30, 2021 
OA No. 56/2020(WZ)  
(I.A. No.82/2020) 
DV 
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UDCPR-2020

3.1,2 Distance of Site from Electric Lines

No structure including varandah or balcony shall be allowed to be erected or re-erected or any

additions or alterations made to a building on a site withrn the distance quoted in Table No 3A

below in accordance with the prevailing hrdian E,lectricity Rules and its amendments from time to

time between the building and any overhead electric supply line'

Table No.3A - Distance of site from Electric Lirtes

Electric Lines Vertical (Meters) Horizontal (Meters)

Low and medium voltage Lines 2.50 t.20

High voltage lines up to and including

33000 v.
3.70 2.00

Extra High voltage lines beyond 33,000 V 3.70 2.00

(Plus 0.3 m. for every additional 33,000 V

or part thereof)

Xot.-fft. minimum clearance specifi ed

vertical clearance and from maximum

clearance.

above shall be measured

deflection due to wind

from maximum sag for

pressure for horizontal

3.1.3 Construction within Blue and Red Flood Line

i) Where Blue and Red flood line are marked on the Development Plan / Regional Plan or

received from the lrrigation Department.

a) The Red Flood Line a1d Blue Flood Line shall be considered as per the plan prepared

by the Irrigation Department. The area between the river bank and blue flood line

(Flood line near the river bank) shall be prohibited zone for any construction except

parking, open vegetable market, garden, lawns, open space, cremation and burial

ground, sewage treatment plant, water I gas I drainage pipe lines, public toilet or like

uses, provided the land is feasible for such utilization'

Provided that, redevelopment of the existing authorised properlies, within river bank

and blue f-lood line, may be permitted at a plinth height of 0,45 m. above red flood line

level.

b) Area between blue flood line and red flood line shall be restrictive zone fbr the purposes

of construction. The construction within this area may be permitted at a height of 0.4-5

m. above the red flood line level.

c) Tf the area between the river bank and blue flood line fonns part of the entire plot in

Development Zone, then, FSI of such part of land may be allowed to be utilised on the

remaining land.

d) The red and blue flood line, if shown on the Development/Rcgional Plan / Planning

. Proposal shall stand modrfied as and when it is modified by the lrrigation Depaftment.

ii) Where Blue and Red flood line is not marked on the Development Plan / Regional Plan or

not received from the Irrigation Department.

Where Blue and Red flood line is not marked on the Development Plan / Regional Plan or

not received fron the Irrigation Department, the tentative Blue line shall be earmarked

takins into consideration maxirnunr observed flood level records available locally and also
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As per Gov. circular No. Nyaypra-2014 Pra. Kra. 424/2014SinVya 

(M), Dt. 2.3.2015, approval to flood zones and flood maps is given by 

Water Resources Dept. But it was under consideration of the 

government to improve and to get more clarification with respect to 

which public utility works should be allowed Prohibitive Zone inside 

Blue Flood line and on Restrictive Zone between Red and Blue Flood 

line as per Gov. circular No. FDW-1089/243/89/Sin Vya (Works) Dt. 

2/9/1989 and Dt. 21/9/1989. Accordingly following circular is 

published with collectively improved/latest instructions 

CIRCULAR- 

1. Gov. Irrigation Department circular No. FDW-1089/243/89/Sin

Vya (Works) Dt. 2/9/1989 and Dt. 21/9/1989 is being modified.

2. With respect to the land use in flood prone zones, as per the

guidelines given in the Dam Safety Manual Chapter 8/1984

important flood lines will be primarily of two types. Prohibitive

Flood Line (Blue Line) and Restrictive Flood Line (Red Line).

3. Blue Flood Line:

Blue Flood Line will be the line marked at the water level of the

highest discharge of:

a) Flood discharge at the average frequency of 25 years.

b) One and half times the discharge of the established riverbed.

4. Red Flood Line:

Red Flood Line will be the line marked at the water level of the

water discharge as under:

a) Where there is no dam, flood discharge at the average frequency

of 100 years.

b) Where there is a dam, maximum flood discharge over the spill

way added with flood discharge from the free catchment area at

the average frequency of 100 years.

5. Prohibitive Zone:

203769



The area between the Blue Flood line on the right bank of the river 

to riverbed to the Blue Flood line on the left bank of the river shall 

be called as Prohibitive Zone. 

6. Restrictive Zone:

The area between the Blue Flood Line of the river and the Red

Flood Line on the same bank shall be called as Restrictive Zone.

7. Prohibitive Zone can be used only in the form of open land e.g.

gardens, play grounds, light crops; where there is established

easement right to take crops (e.g. water melons, musk melons etc.

public toilets and sewage discharge facilities), so that there will not

be any obstruction to the flow of the river, there will not be

reduction in the carrying capacity of the river and there will not be

any change in the cross section of the river.

8. Restrictive Zone should be used only for the following:

i) Sewage carrying projects unavoidable in public interest.

ii) Public roads unavoidable in public interest; provided the top

level of such road shall be above the level of Blue Flood line.

iii) Water supply pipe lines, gas pipe lines, drainage pipe lines

unavoidable in public interest provided such pipe lines shall be

under ground and will not cause obstruction in the cross section

of the Restrictive Zone.

iv) The plinth level of the ground floor of the buildings in

Restrictive Zone shall be safely above the level of Red Flood

line so that the people could be evacuated to safe location before

the flood level rises in the Restrictive Zone and it will be

possible for the people and cattle to shift urgently to safe

location with their belongings to avoid the loss of life and

property due to floods.

9. Care shall be taken that there shall be no impediment to the flow of

river, carrying capacity of the river shall not be reduced and there

shall be no change in the cross section of the river due to the land

used mentioned in para No. 8 above. Chief Engineer shall be
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',1r.. /'' )

Flk Ntr,; *.!-l:,{^tl: ?011/clt
I;nlironntcnt deparrrn crr [,

Room No. ?17,2q" l)oor,
h'ianlralir)'l Arinexe,
il{urnbai q00 0:?
L)irtnl 7!D Oltohcr. ?0)J

ag1'r..2

'lir.
[,ll'.s. I iver Rcs idc;rc1,,
Parmar Trnde Centrs, l? Calnaughl Rond,
Sadhu Vasnnrri Chorlk, Punc - 4l | 00 |
'l'elephono No, : 020 - 26125444133

Subjcct: - Proposcd Resldentisf Dctc.lrrprnent i(Rivcr Residenclr'al Gat No 90, Near h{+riad$
IlcM frtctory, Vlllrge C}ikheli, Talulm- Hsveli, Dist.Pune try M/s. Rh'cr lleticlency', '
llnvironne,tt tel cJcsr-6ncc regrrding.

Sir,

This has rcfbrEnce Io ),ow c+mmunicslion on the abovc mc.ntioned subject. Thc prgposnl
rvas considercd rs per the EtA Notification'20(16, bi fiB Siate l,evel Dxpcrr Appraisnl
Contr.nilt*, Maharashtr4 iu its 36d & 43td nrcr ting ard d-eoiOed to rec.cmmgn6 the projcc.t for
prior snrironnrenlal clcarance to submitted by you has been considcrcd hi'
state [*vel Environfle.fl{' IHF.sct ty in its 3-9ft Meeting hqld on l4x' /ts{'
$cptenrber, ?01 L

2; lr is not+{ that ttre proposal is for grant of Environrncntal C'leluence for pruposed l{csidcntial
pcvcloprnent "Rivcr fteside*rcy" al GatNp 90,.Near tferccdeJ Benz fectoi],, Village Ctrikhali,
Ttiluka'Hare[i, Dist-Pune by lWs, Riyer Resicloncy SEAC considsred the projcct unddr screenilrg
catpgoq/ 8 (a) as per EIA Notificstion 2000.

nfornrR thc ec{ i$ srttlrtrari*ld be'lorY*

M/s. Rivcr

No 90, N*.ar Benz fackxl-, Village Chiklm
t-leveJi, Di$."I'unq Set€-eonsrr ffi d; i,"tii;i-''

* Mnharashtra

'I'otal Firrt Area: 23100t1.00 Sq.nrt,

Non F$l Area:93808,29 Sq,mt.
Tofal Llonstruction Bujlt up arca: 23t0.19.92 $q.mt.

otal Cost: R;r, 350 Crorcs
Construction Cosll Rs.240 Cmrcs
land Cosfi Rs. I l0

No. of tluildings ; i -.-i=-----:idcnticl I)ci'ck)prnent tr.ith conveniepr shOplring 32 brqildings lvith
Totnl 2?59 Nos. of flats & 3P nos. srf slrcrps.

":, . ll+:-e- l;" I 3 tp-:,.-{.$tjit t^l?l"il9l,aj e"ilrpi!nt,q1i_qr"-f:*it,,i,!$fill,66

-l -

flmi. of {hc Projec.t

ProJcct Pmponcut

Filfiffi1"ttHi"b"iliri1
up arcr
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F'rcsh rvaldr; I 0?lt rrr'1da1' (Sourc*: P.C.M,C.)
llccy'clr:d rvrrlt'r: 576 n,ii.lut' (firorrr S't'P trcaleci seu'ag.e)

Wns{cw'alrl gcucralcd: I37S m'.
Cnp:rcity of STP: 2 STP's of lbllorving citpacit) I

r Por Phase l. II & Ill : 820 m';
* For Phase lV : 575 mr
. $TP Technologv : SAF F Technologr'

Itain rynter lla rvrstin g;

r \\/.tfet body adnreaslring 3^500 sq.m, in the plan is availabJv to {itorr} storm $,flter. The capncity

of $'atcr body, ls uround 30li'tl rr.hich is equive:lent to {5 dal,s slorage for first tlo plrascs,

r 20 nos, of reclrarge pits rvill bo povided,

Slorm wat+r dnelnlgc
r Natural rvatar drainagc patlcrn: Slightll, oorrtourcd land slpping honr Soulh (o Nodfr.
r Quanrig of storm $'ater: 2J I m3/ $ec.
e Sizc of Sl\'D;200 TO 600 rnrn;

Sollrl lVscfe Generafion:
r Non Biodegradablc Waste: 1582 kg/da1,

' Eiotlcgradabltr Wnstei 3582 Lrglda5,
. SelYilge sludge: 207 kglday

ll{spo*nlt
t C'onsirltctlon dehris shull be used for back filling and levsling of tfie plot and rcnrntning u'ill

bc disposcd to autlrorizcd sites.r 1op soil shall be prese iled and rerqscd 

S}fllli:rS 
for.landroapins.

! ,rr. garbnsa rviu bc composrcd o!\'c $Jff:T;sts wirt be u$ed ds,nsrurs.* Dry sludgo cstt bs used us tnanurc.
r Wastooilrvhiolt is generaled due to usape of DG seu slrall bc store.d and subsequeritiygiien

(o the,authorized luzardors waste InanagoRrent agencies rerognlzed by b,lpCB.

Energl'l
. Pos;cr Require nrent: Demended loed : 12000 kVA
r .5 nos, of DG sets of cnpaclg'2i0 kVA cach.

Elergl'Conscn'aliot:
' Use <.rf CFL in the Cr:tnmon Passages and for general lighting rvilh rutomatic time con(roller.r [Jsq of Translbrnrers and Motors of high efficielrc.y,

q:'t::-.::-' -""-^'
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o LJse of'[jlcctronic Ballasts
o t.l.s,: of'Solat I'ou'i.r lbt \\'atcr llouting.

" LIsc tii'111'ar'h hriclcs /l pa\rcmen( blocks
o Greelr boundsn'rr.'all irtstead of stone r'l'rrlls.

J'nt II'ic Xl[r nrrgclncn I :

o l.'srking arca: 28 l7-l
n ll{6 nos, Four-u'lreelen and 46'l 6 ios. ttlrr'rr,'ltcc.lcru

(ire+n Brl t lJtr, r:lo;r roen I :

. Grourtd co\Grage area: 1S,985,24 sc1,nr.

. Grren covcr arefl : 10.543.80 sq, rn.
c Total | 300 Nos, of trccs 1o lx. planted.

lluvironryrtrt Tl{anngurnun ( Plun I

r Constrrrction pha^tc: Ctrpital cost: 18.5 tacs
* Operation Pluse: Total cepital c.osl f,or EMI'shall Rs. 7.16.?0 I'oklrs arnd O & M for EMP .

shall [ts Rs. 92,00 Lakhs pr annum,
r l.rrojcot proponent shall operutc and mainlain Eh{F for 3 1'earc alier giving possss$ion and

shall alio gcnomte a('rrpus fimd during 3 1'earc for O & ]r4 of Rs. 2?6 lacs (i'c. 9f, lam I 3

years).

3. 'l'hc proposal has besn ponsidered by $ElAa in its 39n tngctinE & decidcd to ac.soril

environmcnLll cleararrce to ths caid prcjec.t under the provisiofls of Environrnent hrpilc(
Ass€ssfncnl Notificatirln, ?.006 subject 1o implementation of lhe follot-l'irtg teilnF and conditions l-

(i) Thi's environrninul ole.Afsnee is issrue.d subjecl to land usp reriftcalion. Locnl

auilrority / planning authotify slrould enturc lhls rtith Naquesl to Rule.s, Regolation,l
Notific$ions, Govemnrent Resolutibns, Ciiqulars, stc, issued i{' an1'. rn.*is

sn1,i161uhental oltlrancr issued with nispc.ct to thc ctvironmcntsl considcrntion ond it
dupi rrot mesr) rhsl Strtc L,cvsl Inrpact Assessmcnt Authority (SE[AA) aFproYed rhe
prnpn,rod land us$,

(ii) IYtrjecr proponenl shall ensure complction of STP, MSW disposal fncility, gecn bclt
devclopnrent prior to occilpation of thc buildings: No. ph,vsicsl pc*rpation or
al'loutrcnt r*ill be giyen unles* all a ioye said cnvironmentsl infhtslruclurc is initalied
arrd mnde funotionai inaluding rrutcr rcquircnB.nt in Pana 2. Prior ccrti{ioation fronr
appropriate authsrily shall be obtained,

(iii) The huight, Gonstruction bullt up area of proposed construction shnJl bc in occord*ncp
urith the,cxlsting FSI/IAR norms olltlre urbnn loqal body & it should,cnstre'the ssnre
along ty,itlt sur!,{,,)' nurnber beforc hpproving layout f[an & bcfore aecording
cornmdnc,{imsnt certifioolc io proposd rlork. ULD should aho enture the aoning
pennlnslbltity {br the propos€dptoiect as per t}re apprrrved development plarr of thi
frTen.

(iv) "C.onspnl for Iislabllshmsnt" sha.ll bc obtained fronr Maharashtra Pollution Control
Board undcr Air and Water Act and a colJ), shall be submitted to the llllyironrncnt
depaBmonr bcforc start oiflo),constryciion rvork sl thc $ilc.

(t'i All requlr+d sanitarl' 'gfcnic meqsures should be in place before srarling
construction aoiiviti*s {l F fnaintnined throughoul lhc construction phnsc,

(vi) Proiision shal! hc made for llt* housing of conslnlction labour rvithin llrc rirc u,ith all
ne{-essaryr inliostructure and facilitics such as fircl for cookirrg- mobile toiicts, nobilc
S'l'i', safe drinking \\'atcr , nrcdical hcalth care. crec.hc a$d Firs( Aitl Room e tc.

-J-
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i {ircilitic's slrould t'i il':i:in li:'ll; lili
iviil l,d ,| ]i tc nrad,: fc,r nror'rile t:lllll;" t. ,r' br

\i() l;i, .,rrerl ct'rri'rg thc r:onslruot'

\!'it soll 
'r:--'':'r o"^ *et'tlflil1€r{' dryllnctrl so'lirl

rlroutrt b$ {.,r c,c,ltecred -'lo_-:*,T]i.n;"ot.i.,i 
rounr,r,r'i"p

irfi" tr: tli* I d silqrs ior lnnd t

tcd iyithitr lhe sitrs {'1+

arca is Prote$tcd 
tinc

aff as

llutiPn

ssts * ll;t'I,::'lJ.:-lilH*Ti
ld co n'\' 

d iii
grJ i$ +utleqrixuntl tanhs tltl

Pqr'the Provisions
Ttlv august' 2003'

u'ithin ihc l.o{JKm

structinn'

(.rixiii) ui-ra 
j'"t $rpctrrral snlclll +l tlt:

(lixiv)Bfiir*,frs"|'tinseqltipffient,lg.1a,at
liglrdnp

-4.
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(xxr) Stonn \\'atcr conrr.r>l nnd iLs re-!sc as pcr C(i\\/t3 rinti Ill$ sttindards for Yarj{]us

applir:aticurs.
(>:xr i) \\/ater dcrr:rand durirrg coltstruotic)r) sttould be reduqed [r1' usc of pre-:ni.rcd concrctt,

cul'ing agcnts and olhsr besl practiccs rcfurred'
(xrvii)'l1c [round \,'utcr lc\,cl ancl iis qualitl'sh<iuld he monitorcd rcpplad,t' itt constlltatjott

u'ith Ground V'Jatti AuthrrritJ.
(xxliii)T1e instnllalion of ihe Servag€r Treatntettt l'lant 1St'P; shq'uld hc ccrti{ic:d b1' tut

inr{cpendurt expsrl ild a report in this frrgard $houkj lrc -subrttitlcd (o tltr: Ministr)
befbre lhtr prcljoct is commissionc-d lbr oplrutioti, 'l're^trtcd c'irluetlt ctnannling fitrnt

fi'l'P shall tp. rec1,r:led/rcfused lo tlte maxistilnl e.{tcnl possib.l+. Ttatnrcnt t-rl'100;ryi'

Sra), t\,flter by decentralized lreahncut should bc donc, Dischargc ol'rtnusr"^d lrcaltd

itllusnt slrali confonn to the norms and stnndards of th,l Maharashtra I'rillution
(krntlol poard. NDeciisary Insasufcs shorrld tre nradc to nritigato tJrc odour problenl

lrotn S'i'P.
(xxix) Local bod1, shoulcl erlsure that no qcr:upation certificetion is isstted prior lo operation

c,f STP/MSt| site,etc. n'itlt due pen'tli$sion of I'|PCB'
(xxx; Pcnnission to draw Eround water $hall tr.. ohtsined liom thc cQfilpc(efil Atttltorlty

prior to ennstructiolvopqretion of thc project.
(xxrii) Sepnrution of gray and black u,ater :;hduld be dono by the use of dual plunthing linc

fbr scpanalion ofgray nnd blaok rvater.
(rx.xii) Fixtur* fsrshorvers, toilct flushing nnd drinkingshould be of low'florvcithrr b1'usc

of rerators ol prcssurc rcduolng dcviccs (tt scntor bosed conqol'
(xrxiii)Uso of gftss rnoy, be rrducod up to 4070 to rcdlco the electricity cottsumption and

load on air eonditioning, If neqesslry, use higtr qualitl, double glass with spccial

rrflcctire coating in u'indows;.
(xxxivlRooflshould rneet prcscriplivp lsqulnmcnl es.per Energy Ctlrtscrvation Building

Code by using opprqpriste thetmal in ulation mnterial 1o fulfill req[ireme nt
(uxv1 Enrg), corfqrv?iion mcasUrcs lih^e installaiion of CFLs /I'Fi:s for thc lightirrg thc

arsas buildirrg should tre inte-gral part of tha projecr design and should bc
in pl pmJesJ cornmi.sgioning. Ux CFl..s eqd lTl,s slrould bc properly

. collectsd ond disposed offlsent for rccyoling s$ per Ge prevailing gqidelipes/ruigs of
tlre regul4tory authorig' tq rvoid mercuq' cofltafilinstion. [Jse of solar panels ma1' be

dotc to the crtent possible,likc inshlling solar sireet llsh(s, commeh soler \lnter
heaters s)'sleff. Prtfcut proponent should insull, tffer chccking feasihlliq'. solar plus
h),brid non convgtitlonal energl'sourcc as soufce of cfiprg.l:.

(xxxvilf:iesef powergc4eraling seG pqopoged L,r sourcs of back up potvcr fbt elcvators and

comrn$n lrva illumination during operfllion phase uhould be of cncloscd typc and
confibrm tq.nilgs nmde under the Erivirunm*nt (Frqtccrioq) Ast, 1986; The heig.ht of
stnok of DC ssts should be equal to thcheigtrt needed foi the aombined c+pnci(y of all
proposed DG scts. Us4 lorv sulphur ilissel, The loeation of the DG se{s ma-v tre

dseidcd rfitlr in corisultation wift Mrtharashtrtr Fcllution C.ontrol Bo'arcl.
(xxxvii) Noise slould be controlled to ensurc tlut it does nol excced the prcscribed

standards, During nighttime the noise lgvels rneasure*l al the boundaq' of the building
shAll bt restrlotM lolhs pernrissible Ievcls to comply rvilh thp prcvalcrt rcgulalions,

(xxxviii) Truffic cong+stion ne.1r tbs en1ry, apd exit poinh from the roads sdjoining thc
proposed project sitc mus( be avoide-d- Parking should be fully internalized and no
publio qrac,c should be utilized,

(xxxix)Opaque wall shouid mect prescriptive requirerncnl {rs pcr Enc.qX, Cpnscrvarierr
Brrilding Codc, rvhich is proposed to be nrandalory for all air-conditloncd sprces
$,hile it is aspirarional for non-air-conditione.d spaces b;, use of nppropriote thcnnal
insulntion,nateria I to fulfi ll requircnrcrrt

-5-
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nt:q i]tt${:#il tlrcl}l lcr allotr' rirovctrt*nt ci'

r:r:ti IirIiini
l1!f-ni;tlf \:i l{'r mol)itcrlilt1: sh"rr'rid. [v':.irt

;;i ;t t* nvcrirJ dislrtrtrancc t(j llr0

r(Ii('{1i*i}} Acl' 1986' lcpal i:cl"icrr slrlli' be

rvrr!r firtrnll thirt cQtlstruc'ticrn ol" t[ri: Jtrrrte+t

1e'lrlal

il;;;i, Detudmtnl nnd N'lPcltl' 
.

;il ;; cltt sltottl<l bc forrvurcic'J to

c of tht Pil'j"tt, the proicct t'tluld reqtttre ir

I

-6.
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4.'['[rccnyircrnlnental c.le.ii1.3nceislrringis,sLrcii rvithoutprc-judicelotIteactionirritia(t'duttder
ljlr Ac( or sn), oorlrl cfise prndirrg in fhc c,,lurr ol'lau'ortd il dtrt:li fl{il lncall Lh;:t prrljcct

llrLrl)oilrrt( ftlrs nrr{ violalcd any,ent'lrc,tirttr.:tttnl latl's in thc pa.st lrld \\'h[{lc-\rcr dttisi}n

lncier Ep Act or ot-r5c: Hcrn'blc-cgu( rlill.he [rinding on the ptojeut propottcni. llence this

clcarance does rrot giye irnrnurrit,r'tp thc E:roissq propouftnl itt tttc casr: tilcd against hiln, if
an.r'or action inilia(ed rrnder [li Act,

.5 ln cnse of subrnissirrn <ri false docurnenl and non compliartc.c ol'slipulalr",d r-'<tnditions,

Autlroritl,/ []nvironrncnr l)cpartmcnt u.il] revokc or suspend the fin\.irottntenlal (llearancc

r'ithcru( any intinrtt'i6n nnd irlitiate app'roprilrtu lcgei uction 'trnd(:r Iinvirornlgntill

Protecliorr Acl, I 986.

(r, 'l'hc llrrvirannte.nt dcportmctrt f!:frirYcr the riglrt to atld an1'stringe.'nt cottditionorto rc\oke

thc cicarance if conditions s(ipulfiicd sro nol itnplemented lo 1he satisf,actiort ol thc

dcpartment or for that matlef. for any Othcr adrnini.strative rcasotr,

7. Valirtity of liuvironmerit Ctparrncc: The environmsnlsl clearanl'.c accor<]ctl shall btl

valid frrr a period of 5 1'esm,

[, In case ol'fl01' devietiorr trr alkralion i1 tlre project prol]oecd frorn thosu suhmittod to this

{c.paflment for clearsnce, a frr>sh r*fcrsnce :rhould blg nrade 1o tho depamrnent lo as$ess thc

adequrcl, rrf lhe condilion(t) imposud and to incorporate sdditional etllironlnt:ntal
proleclion metuqufs$ ruquired, if any.

9. 'l'lrs above sripulations Woukl bs cnforcrd srnong others undcr the Water (Prcvcntion und
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Environment department,
Room No. 217, 2nd floor,

Mantralaya, Annexe,
Mumbai- 400 032.

Date:January 3, 2019
To,
Mr. Ishwar C. Parmar
at Gat No. 90 & 75 Part

Subject: Environment Clearance for Expansion / Amendment Construction Project
Sir,
This has reference to your communication on the above mentioned subject. The proposal was considered as per the EIA
Notification - 2006, by the State Level Expert Appraisal Committee-III, Maharashtra in its 68th meeting and recommend
the project for prior environmental clearance to SEIAA. Information submitted by you has been considered by State Level
Environment Impact Assessment Authority in its 146th meetings.
2. It is noted that the proposal is considered by SEAC-III under screening category 8b (B1) as per EIA Notification 2006.
Brief Information of the project submitted by you is as below :-
1.Name of Project “River Residency” by M/s River Residency Developers
2.Type of institution Private
3.Name of Project Proponent Mr. Ishwar C. Parmar
4.Name of Consultant Ultra-Tech (Environment Consultancy & Laboratory)
5.Type of project Housing
6.New project/expansion in existing
project/modernization/diversification
in existing project

EC obtained vide letter No. SEAC-2011/CR.620/TC.2 dated 07th October 2011

7.If expansion/diversification,
whether environmental clearance
has been obtained for existing
project

EC obtained vide letter No. SEAC-2011/CR.620/TC.2 dated 07th October 2011

8.Location of the project Gat No. 90 & 75 Part
9.Taluka Haveli
10.Village Chikhali
Correspondence Name: M/s River Residency Developers,
Room Number: Ishwar Parmar Group
Floor: Ground Floor
Building Name: Parmar Trade Centre 'C' Wing
Road/Street Name: Sadhu Waswani Chowk
Locality: Near Pune Station
City: Pune
11.Area of the project Pimpri Chinchwad Municipal Corporation

12.IOD/IOA/Concession/Plan
Approval Number

Approval Recieved
IOD/IOA/Concession/Plan Approval Number: BP/ENV/1/2018 DATED 15.05.2018
Approved Built-up Area: 134802.99

13.Note on the initiated work (If
applicable)

EC obtained vide letter No. SEAC-2011/CR.620/TC.2 dated 07th October 2011 for Construction
area 2,39,049.92m2; Out of above 1,89,291.66 m2 is already completed.
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14.LOI / NOC / IOD from MHADA/
Other approvals (If applicable) NA

15.Total Plot Area (sq. m.) 232584.00

16.Deductions 153174.40 (including Resrvation Area 8733.89 , Green Belt including nature Park to be handed
over 42934.69 and STP reservation 42747.07)

17.Net Plot area 79409.60

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

FSI area (sq. m.): 134802.99
Non FSI area (sq. m.): 109448.75
Total BUA area (sq. m.): 244251.74

18 (b).Approved Built up area as per
DCR

Approved FSI area (sq. m.): 134802.99
Approved Non FSI area (sq. m.): 109448.75
Date of Approval: 15-05-2018

19.Total ground coverage (m2) 14776.33
20.Ground-coverage Percentage (%)
(Note: Percentage of plot not open
to sky)

18.60

21.Estimated cost of the project 3050000000.00
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22.Production Details
Serial

Number Product Existing (MT/M) Proposed (MT/M) Total (MT/M)

1 Not applicable Not applicable Not applicable Not applicable

23.Total Water Requirement

Dry season:

Source of water From PCMC, Water Tankers
Fresh water (CMD): 1093
Recycled water -
Flushing (CMD): 539

Recycled water -
Gardening (CMD): 55

Swimming pool
make up (Cum): 7

Total Water
Requirement (CMD)
:

1694

Fire fighting -
Underground water
tank(CMD):

1400

Fire fighting -
Overhead water
tank(CMD):

560

Excess treated water 728

Wet season:

Source of water From PCMC, Water Tankers
Fresh water (CMD): 1093
Recycled water -
Flushing (CMD): 539

Recycled water -
Gardening (CMD): 00

Swimming pool
make up (Cum): 7

Total Water
Requirement (CMD)
:

1639

Fire fighting -
Underground water
tank(CMD):

1400

Fire fighting -
Overhead water
tank(CMD):

560

Excess treated water 783
Details of Swimming
pool (If any)

Phase 1 – 2,05,000 lits
Phase 3 – 43,200 lits
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24.Details of Total water consumed
Particula

rs Consumption (CMD) Loss (CMD) Effluent (CMD)

Water
Require

ment
Existing Proposed Total Existing Proposed Total Existing Proposed Total

Fresh
water

requireme
nt

829 264 1093 82.9 26.40 109.3 746.1 237.60 983.7

Domestic 407 132 539 40.7 13.20 53.90 366.30 118.80 485.10
Gardening 55 00 55 55 00 55 00 00 00

 

25.Rain Water
Harvesting
(RWH)

Level of the Ground
water table: Wet Season 30m; Dry Season 60m

Size and no of RWH
tank(s) and
Quantity:

One quarry having capacity 30,000m3

Location of the RWH
tank(s): NA

Quantity of recharge
pits: Existing: 7 pits (Phase III) Proposed:13 pits (Phase IV)

Size of recharge pits
:

Borehole dia 150mm having depth 100ft Size of the chamber - 900mm x
1200mm x 1000mm

Budgetary allocation
(Capital cost) : Rs. 25 Lakhs

Budgetary allocation
(O & M cost) : Rs. 1.5 Lakhs/Annum

Details of UGT tanks
if any :

Domestic UG tank Capacity: 1639m3
Fire fighting: 1400m3
Rainwater harvesting Tank: 30,000m3

 

26.Storm water
drainage

Natural water
drainage pattern: Sloping from South to North

Quantity of storm
water: 2.31 m3/ sec

Size of SWD: Ø600mm having slope 1:120 Ø 200-Ø600mm RCC Pipes

 

27.Sewage and
Waste water

Sewage generation
in KLD: 1469

STP technology: MBBR
Capacity of STP
(CMD): Two streams of 750m3 each; Total 1500m3

Location & area of
the STP: Eastern centre of Plot

Budgetary allocation
(Capital cost): Rs. 300 Lakhs

Budgetary allocation
(O & M cost): Rs. 80 Lakhs/Annum
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28.Solid waste Management
Waste generation in
the Pre Construction
and Construction
phase:

Waste generation: 81,257m3
Disposal of the
construction waste
debris:

Quantities shall be reused for filling if remained shall be disposed to
authorized recycler.

Waste generation
in the operation
Phase:

Dry waste: 2091
Wet waste: 3412
Hazardous waste: NA
Biomedical waste (If
applicable): NA

STP Sludge (Dry
sludge): 89

Others if any: NA

Mode of Disposal
of waste:

Dry waste: Handed over to PCMC
Wet waste: Smart Organic waste composter
Hazardous waste: NA
Biomedical waste (If
applicable): NA

STP Sludge (Dry
sludge): will be Used as manure

Others if any: NA

Area
requirement:

Location(s): North East, Centre East, West in the Plot
Area for the storage
of waste & other
material:

65 m2

Area for machinery: 140 m2
Budgetary allocation
(Capital cost and
O&M cost):

Capital cost: Rs. 70 Lakhs

O & M cost: Rs. 15 Lakhs/Annum
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29.Effluent Charecterestics
Serial

Number Parameters Unit Inlet Effluent
Charecterestics

Outlet Effluent
Charecterestics

Effluent discharge
standards (MPCB)

1 Not applicable Not
applicable Not applicable Not applicable Not applicable

Amount of effluent generation
(CMD): Not applicable

Capacity of the ETP: Not applicable
Amount of treated effluent
recycled : Not applicable

Amount of water send to the CETP: Not applicable
Membership of CETP (if require): Not applicable
Note on ETP technology to be used Not applicable
Disposal of the ETP sludge Not applicable
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30.Hazardous Waste Details
Serial

Number Description Cat UOM Existing Proposed Total Method of Disposal

1 Not applicable Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable Not applicable

31.Stacks emission Details

Serial
Number Section & units Fuel Used with

Quantity Stack No.
Height
from

ground
level (m)

Internal
diameter

(m)
Temp. of Exhaust

Gases

1 100 kVA Diesel – 19 ltr/hr 1 6 0.10 123
2 125 kVA Diesel – 23 ltr/hr 1 6 0.10 133
3 160 kVA Diesel – 30 ltr/hr 1 7 0.15 139
4 180 kVA Diesel – 42 ltr/hr 2 7 0.15 139
5 320 kVA Diesel – 55 ltr/hr 1 10 0.10 210
6 35 kVA Diesel – 6 ltr/hr 1 5 0.10 115

32.Details of Fuel to be used
Serial

Number Type of Fuel Existing Proposed Total

1 Diesel 169 48 217
33.Source of Fuel Authorized dealer
34.Mode of Transportation of fuel to site By road

 

35.Energy

Power
requirement:

Source of power
supply : MSEDCL

During Construction
Phase: (Demand
Load)

49 KW

DG set as Power
back-up during
construction phase

62.5 KVA

During Operation
phase (Connected
load):

10072KW / 11131 KVA

During Operation
phase (Demand
load):

8005KW / 8548 KVA

Transformer: 14 Nos. x 630 KVA
DG set as Power
back-up during
operation phase:

1x320kVA, 1x 160kVA, 1x 125kVA, 2x 100kVA, 1x 35kVA & 2x 180kVA

Fuel used: Diesel
Details of high
tension line passing
through the plot if
any:

NA

Energy saving by non-conventional method:

791



SEIAA Meeting No: 146 Meeting Date: December 5, 2018 ( SEIAA-
STATEMENT-0000000635 )

SEIAA-MINUTES-0000000769
SEIAA-EC-0000000574 Page 8 of 14

Shri. Anil Diggikar (Member Secretary
SEIAA)

Auto time control for external & common lighting
CFL, LED for common area lighting
Solar powered water heating
Electronics V3F Drives

36.Detail calculations & % of saving:
Serial

Number Energy Conservation Measures Saving %

1 LED for common area lighting 37%
2 Solar powered water heating 5,994 KW

37.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed

STP Capacity – 2 x 750m3 NA
OWC 4 x 150kg and 2 x 1000kg 1 x 150kg and 1 x 1000kg

DG Set Stacks of 1x320kVA, 1x 160kVA, 1x 125kVA, 1x
100kVA & 1x 180kVA Stack of 1x 180kVA, 1x 35kVA,

Budgetary allocation
(Capital cost and

O&M cost):

Capital cost: Rs. 240 Lakhs

O & M cost: Rs. 38 Lakhs/Annum

38.Environmental Management plan Budgetary Allocation
a) Construction phase (with Break-up):

Serial
Number Attributes Parameter Total Cost per annum (Rs. In Lacs)

1 Air
Water For Dust

Suppression, air and
noise monitoring

1.50

2 Water
Tanker water for

construction, water
monitoring

21.50

3 Land Site Sanitation 7.23
4 Biological Gardening 6.00

5 Socio-Economic

Safety, First Aid,
Health Hygiene

Facilities, Disinfection
at site, Health Check

Up, Crèches for
children, Personal

Protective Equipment,
CFL lamps for labour

hutments

12.50

b) Operation Phase (with Break-up):
Serial

Number Component Description Capital cost Rs. In
Lacs

Operational and Maintenance
cost (Rs. in Lacs/yr)

1 Water STP 300 80

2 Rain Water Harvesting RWH pits+ quarry and
piping 25 1.5

3 Solid waste OWC 70 15

4 Environmental
monitoring

Air, water, soil
monitoring & analysis -- 1.0

5 Land Gardening 250 60
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6 Energy conservation Solar water heating &
Solar PV 215 3.5

7 swimmig Pool
swimming pool Phase

1 (157 Cum + 48 Cum)
Swimming Pool Phase

4 43 Cum
42.4 4.2

39.Storage of chemicals (inflamable/explosive/hazardous/toxic
substances)

Description Status Location
Storage
Capacity

in MT

Maximum
Quantity

of
Storage
at any

point of
time in

MT

Consumption
/ Month in

MT
Source of

Supply
Means of

transportation

Not applicable Not
applicable Not applicable Not

applicable
Not

applicable Not applicable Not
applicable Not applicable

40.Any Other Information
No Information Available
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 CRZ/ RRZ clearance
obtain, if any: NA

 

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

NA

 
Category as per
schedule of EIA
Notification sheet

8b (B1)

 Court cases pending
if any NA

 Other Relevant
Informations NA

 
Have you previously
submitted
Application online
on MOEF Website.

Yes

 Date of online
submission 10-02-2017

3. The proposal has been considered by SEIAA in its 146th meeting & decided to accord environmental
clearance to the said project under the provisions of Environment Impact Assessment Notification, 2006
subject to implementation of the following terms and conditions:

Specific Conditions:

I PP to submit cross section through the internal road showing Distance and the space left for SWD, plantation
of trees and compound wall.

II PP to submit undertaking for implementation of renewable energy along with terrace plan.
III PP to submit details/section of UGT.
IV PP to submit undertaking for CER activities.
V PP to submit energy saving calculations.
VI PP to submit water balance statement.

VII PP to submit CER plan to District Collector and acknowledgment to be submitted to Member Secretary,
SEIAA.

General Conditions:

I E-waste shall bedisposed through Authorized vendor as per E-waste (Management and Handling) Rules,
2016.

II
The Occupancy Certificate shall be issued by the Local Planning Authority to the project only after ensuring
sustained availability of drinking water, connectivity of sewer line to the project site and proper disposal of
treated water as per environmental norms.

III
This environmental clearance is issued subject to obtaining NOC from Forestry & Wild life angle including
clearance from the standing committee of the National Board for Wild life as if applicable & this environment
clearance does not necessarily implies that Forestry & Wild life clearance granted to the project which will
be considered separately on merit.

IV PP has to abide by the conditions stipulated by SEAC& SEIAA.

V

The height, Construction built up area of proposed construction shall be in accordance with the existing
FSI/FAR norms of the urban local body & it should ensure the same along with survey number before
approving layout plan & before according commencement certificate to proposed work. Plan approving
authority should also ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

VI
If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution Control Board under
Air and Water Act and a copy shall be submitted to the Environment department before start of any
construction work at the site.

VII All required sanitary and hygienic measures should be in place before starting construction activities and to
be maintained throughout the construction phase.
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VIII
Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated
during the construction phase should be ensured.

IX The solid waste generated should be properly collected and segregated. dry/inert solid waste should be
disposed off to the approved sites for land filling after recovering recyclable material.

X
Disposal of muck during construction phase should not create any adverse effect on the neighboring
communities and be disposed taking the necessary precautions for general safety and health aspects of
people, only in approved sites with the approval of competent authority.

XI Arrangement shall be made that waste water and storm water do not get mixed.

XII All the topsoil excavated during construction activities should be stored for use in horticulture / landscape
development within the project site.

XIII Additional soil for leveling of the proposed site shall be generated within the sites (to the extent possible) so
that natural drainage system of the area is protected and improved.

XIV Green Belt Development shall be carried out considering CPCB guidelines including selection of plant
species and in consultation with the local DFO/ Agriculture Dept.

XV Soil and ground water samples will be tested to ascertain that there is no threat to ground water quality by
leaching of heavy metals and other toxic contaminants.

XVI
Construction spoils, including bituminous material and other hazardous materials must not be allowed to
contaminate watercourses and the dumpsites for such material must be secured so that they should not
leach into the ground water.

XVII Any hazardous waste generated during construction phase should be disposed off as per applicable rules and
norms with necessary approvals of the Maharashtra Pollution Control Board.

XVIII The diesel generator sets to be used during construction phase should be low sulphur diesel type and should
conform to Environments (Protection) Rules prescribed for air and noise emission standards.

XIX The diesel required for operating DG sets shall be stored in underground tanks and if required, clearance
from concern authority shall be taken.

XX
Vehicles hired for bringing construction material to the site should be in good condition and should have a
pollution check certificate and should conform to applicable air and noise emission standards and should be
operated only during non-peak hours.

XXI
Ambient noise levels should conform to residential standards both during day and night. Incremental
pollution loads on the ambient air and noise quality should be closely monitored during construction phase.
Adequate measures should be made to reduce ambient air and noise level during construction phase, so as to
conform to the stipulated standards by CPCB/MPCB.

XXII
Fly ash should be used as building material in the construction as per the provisions of Fly Ash Notification
of September 1999 and amended as on 27th August, 2003. (The above condition is applicable only if the
project site is located within the 100Km of Thermal Power Stations).

XXIII Ready mixed concrete must be used in building construction.
XXIV Storm water control and its re-use as per CGWB and BIS standards for various applications.

XXV Water demand during construction should be reduced by use of pre-mixed concrete, curing agents and other
best practices referred.

XXVI The ground water level and its quality should be monitored regularly in consultation with Ground Water
Authority.

XXVII

The installation of the Sewage Treatment Plant (STP) should be certified by an independent expert and a
report in this regard should be submitted to the MPCB and Environment department before the project is
commissioned for operation. Discharge of this unused treated affluent, if any should be discharge in the
sewer line.Treated effluent emanating from STP shall be recycled/refused to the maximum extent possible.
Discharge of this unused treated affluent, if any should be discharge in the sewer line.Treatment of 100%
gray water by decentralized treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

XXVIII Permission to draw ground water and construction of basement if any shall be obtained from the competent
Authority prior to construction/operation of the project.

XXIX Separation of gray and black water should be done by the use of dual plumbing line for separation of gray
and black water.

XXX Fixtures for showers, toilet flushing and drinking should be of low flow either by use of aerators or pressure
reducing devices or sensor based control.

XXXI Use of glass may be reduced up to 40% to reduce the electricity consumption and load on air conditioning. If
necessary, use high quality double glass with special reflective coating in windows.

XXXII Roof should meet prescriptive requirement as per Energy Conservation Building Code by using appropriate
thermal insulation material to fulfill requirement.
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XXXIII

Energy conservation measures like installation of CFLs /TFLs for the lighting the areas outside the building
should be integral part of the project design and should be in place before project commissioning. Use CFLs
and TFLs should be properly collected and disposed off/sent for recycling as per the prevailing
guidelines/rules of the regulatory authority to avoid mercury contamination. Use of solar panels may be done
to the extent possible like installing solar street lights, common solar water heaters system. Project
proponent should install, after checking feasibility, solar plus hybrid non-conventional energy source as
source of energy.

XXXIV

Diesel power generating sets proposed as source of backup power for elevators and common area
illumination during operation phase should be of enclosed type and conform to rules made under the
Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height needed for
the combined capacity of all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

XXXV
Noise should be controlled to ensure that it does not exceed the prescribed standards. During nighttime the
noise levels measured at the boundary of the building shall be restricted to the permissible levels to comply
with the prevalent regulations.

XXXVI Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be
avoided. Parking should be fully internalized and no public space should be utilized.

XXXVII
Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code, which is
proposed to be mandatory for all air-conditioned spaces while it is aspiration for non-air-conditioned spaces
by use of appropriate thermal insulation material to fulfill requirement.

XXXVIII The building should have adequate distance between them to allow movement of fresh air and passage of
natural light, air and ventilation.

XXXIX Regular supervision of the above and other measures for monitoring should be in place all through the
construction phase, so as to avoid disturbance to the surroundings.

XL
Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the project
proponent if it was found that construction of the project has been started without obtaining environmental
clearance.

XLI Six monthly monitoring reports should be submitted to the Regional office MoEF, Bhopal with copy to this
department and MPCB.

XLII

Project proponent shall ensure completion of STP, MSW disposal facility, green belt development prior to
occupation of the buildings. As agreed during the SEIAA meeting, PP to explore possibility of utilizing excess
treated water in the adjacent area for gardening before discharging it into sewer line No physical occupation
or allotment will be given unless all above said environmental infrastructure is installed and made functional
including water requirement in Para 2. Prior certification from appropriate authority shall be obtained.

XLIII
Wet garbage should be treated by Organic Waste Converter and treated waste (manure) should be utilized in
the existing premises for gardening. And, no wet garbage will be disposed outside the premises. Local
authority should ensure this.

XLIV Local body should ensure that no occupation certification is issued prior to operation of STP/MSW site etc.
with due permission of MPCB.

XLV A complete set of all the documents submitted to Department should be forwarded to the Local authority and
MPCB.

XLVI In the case of any change(s) in the scope of the project, the project would require a fresh appraisal by this
Department.

XLVII A separate environment management cell with qualified staff shall be set up for implementation of the
stipulated environmental safeguards.

XLVIII
Separate funds shall be allocated for implementation of environmental protection measures/EMP along with
item-wise breaks-up. These cost shall be included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for other purposes and year-wise expenditure should
reported to the MPCB & this department.

XLIX

The project management shall advertise at least in two local newspapers widely circulated in the region
around the project, one of which shall be in the Marathi language of the local concerned within seven days of
issue of this letter, informing that the project has been accorded environmental clearance and copies of
clearance letter are available with the Maharashtra Pollution Control Board and may also be seen at Website
at http://ec.maharashtra.gov.in.

L
Project management should submit half yearly compliance reports in respect of the stipulated prior
environment clearance terms and conditions in hard & soft copies to the MPCB & this department, on 1st
June & 1st December of each calendar year.

LI
A copy of the clearance letter shall be sent by proponent to the concerned Municipal Corporation and the
local NGO, if any, from whom suggestions/representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the website of the Company by the proponent.
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LII

The proponent shall upload the status of compliance of the stipulated EC conditions, including results of
monitored data on their website and shall update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector parameters,
indicated for the project shall be monitored and displayed at a convenient location near the main gate of the
company in the public domain.

LIII
The project proponent shall also submit six monthly reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.

LIV

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.

LV This EC is granted for FSI area 134802.99 m2, Non FSI area:109448.75 m2 & Total BUA: 244251.74 m2.
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.
5. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.
6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.
7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.
8. In case of any deviation or alteration in the project proposed from those submitted to this department for
clearance, a fresh reference should be made to the department to assess the adequacy of the condition(s)
imposed and to incorporate additional environmental protection measures required, if any.
9. The above stipulations would be enforced among others under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection)
Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989 and its
amendments, the public Liability Insurance Act, 1991 and its amendments.
10. Any appeal against this Environment clearance shall lie with the National Green Tribunal (Western Zone
Bench, Pune),New Administrative Building, 1stFloor, D-, Wing, Opposite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

Shri. Anil Diggikar (Member Secretary SEIAA)

Copy to:
1. SHRI JOHNY JOSEPH, CHAIRMAN-SEIAA
2. SHRI UMAKANT DANGAT, CHAIRMAN-SEAC-I
3. SHRI M.M.ADTANI, CHAIRMAN-SEAC-II
4. SHRI ANIL .D. KALE. CHAIRMAN SEAC-III
5. SECRETARY MOEF & CC
6. IA- DIVISION MOEF & CC
7. MEMBER SECRETARY MAHARASHTRA POLLUTION CONTROL BOARD MUMBAI
8. REGIONAL OFFICE MOEF & CC NAGPUR
9. MUNICIPAL COMMISSIONER PUNE
10. MUNICIPAL COMMISSIONER SATARA
11. REGIONAL OFFICE MPCB PUNE
12. REGIONAL OFFICE MIDC PUNE
13. MAHARASHTRA STATE ELECTRICITY DISTRIBUTION CO. LTD
14. COLLECTOR OFFICE PUNE
15. COLLECTOR OFFICE SATARA
16. COLLECTOR OFFICE SOLAPUR
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RIVER RESIDENCY DEVELOPERS

Executive Engineer, Pune Irrigation Division Pune

Ledger Account

From To 31/03/202101/04/2010

Date Voucher_No
Debit CreditParticulars Cheque No

01/04/2010 Opening Balance 0.000.00

05/11/2014 BP 6,854
 278,500.00 Kotak Mahindra Bank Ac No 07212180000521 26691

Executive Engineer, Pune Irrigation Division Pune 278,500.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 278,500.00 Cr

05/11/2014 JV 8,249
 278,500.00Sanction Expenses

Sanction Expenses 278,500.00 Dr

Executive Engineer, Pune Irrigation Division Pune 278,500.00 Cr

27/03/2015 JV 10,262
 250,783.00Sanction Expenses

Bill No.: 12552

Sanction Expenses 250,783.00 Dr

Executive Engineer, Pune Irrigation Division Pune 250,783.00 Cr

27/03/2015 BP 10,747
 250,783.00 Kotak Mahindra Bank Ac No 07212180000521 30545

Executive Engineer, Pune Irrigation Division Pune 250,783.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 250,783.00 Cr

17/08/2015 JV 4,683
 364,354.00Old - Water Charges 0

Bill No.: 14608

Old - Water Charges 364,354.00 Dr

Executive Engineer, Pune Irrigation Division Pune 364,354.00 Cr

17/08/2015 BP 4,667
 364,354.00 Kotak Mahindra Bank Ac No 07212180000521 35050

Executive Engineer, Pune Irrigation Division Pune 364,354.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 364,354.00 Cr

11/12/2015 JV 9,002
 135,379.00Old - Water Charges 0

Bill No.: 16458

Old - Water Charges 135,379.00 Dr

Executive Engineer, Pune Irrigation Division Pune 135,379.00 Cr

12/12/2015 BP 8,353
 135,379.00 Kotak Mahindra Bank Ac No 07212180000521 38658

Executive Engineer, Pune Irrigation Division Pune 135,379.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 135,379.00 Cr

31/03/2016 JV 13,262
 382,420.00Water Charges

Bill No.: 19367

Water Charges 95,605.00 Dr

Executive Engineer, Pune Irrigation Division Pune 382,420.00 Cr

Prepaid Expenses 286,815.00 Dr

15/04/2016 JV 1,115
 524,870.00Old - Water Charges

Bill No.: 18125

Old - Water Charges 524,870.00 Dr

Executive Engineer, Pune Irrigation Division Pune 524,870.00 Cr

15/04/2016 BP 1,343
 524,870.00 Kotak Mahindra Bank Ac No 07212180000521 40282

Executive Engineer, Pune Irrigation Division Pune 524,870.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 524,870.00 Cr

27/07/2016 BP 4,487
 382,420.00 Kotak Mahindra Bank Ac No 07212180000521 45339

Executive Engineer, Pune Irrigation Division Pune 382,420.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 382,420.00 Cr

01/10/2016 JV 5,723
 64,781.00Water Charges 0

Bill No.: 20031

Water Charges 64,781.00 Dr

Executive Engineer, Pune Irrigation Division Pune 64,781.00 Cr

01/10/2016 BP 6,031
 64,781.00 Kotak Mahindra Bank Ac No 07212180000521 46638

Executive Engineer, Pune Irrigation Division Pune 64,781.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 64,781.00 Cr

21/11/2016 JV 7,317
 63,737.00Water Charges

Bill No.: 20508

12/11/2021 Page 1 of 4Print Date

803



RIVER RESIDENCY DEVELOPERS

Executive Engineer, Pune Irrigation Division Pune

Ledger Account

From To 31/03/202101/04/2010

Date Voucher_No
Debit CreditParticulars Cheque No

Water Charges 63,737.00 Dr

Executive Engineer, Pune Irrigation Division Pune 63,737.00 Cr

21/11/2016 BP 7,362
 63,737.00 Kotak Mahindra Bank Ac No 07212180000521 47296

Executive Engineer, Pune Irrigation Division Pune 63,737.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 63,737.00 Cr

27/01/2017 JV 9,055
 51,750.00Sanction Expenses

Bill No.: 21114

Sanction Expenses 51,750.00 Dr

Executive Engineer, Pune Irrigation Division Pune 51,750.00 Cr

27/01/2017 BP 8,993
 51,750.00 Kotak Mahindra Bank Ac No 07212180000521 49637

Executive Engineer, Pune Irrigation Division Pune 51,750.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 51,750.00 Cr

30/01/2017 BP 8,994
 98,819.00 Kotak Mahindra Bank Ac No 07212180000521 49723

Executive Engineer, Pune Irrigation Division Pune 98,819.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 98,819.00 Cr

30/01/2017 JV 9,002
 98,819.00Water Charges

Bill No.: 21083

Water Charges 98,819.00 Dr

Executive Engineer, Pune Irrigation Division Pune 98,819.00 Cr

02/02/2017 BP 9,066
 59,500.00 Kotak Mahindra Bank Ac No 07212180000521 23198

Executive Engineer, Pune Irrigation Division Pune 59,500.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 59,500.00 Cr

02/02/2017 JV 10,230
 59,500.00Bank Gurantee TD No. 2511802890 Executive En 0

Bank Gurantee TD No. 2511802890 Executive Engineer, P 59,500.00 Dr

Executive Engineer, Pune Irrigation Division Pune 59,500.00 Cr

18/03/2017 JV 10,075
 10,092.00Water Charges

Bill No.: 21527

Water Charges 10,092.00 Dr

Executive Engineer, Pune Irrigation Division Pune 10,092.00 Cr

18/03/2017 BP 9,826
 10,092.00 Kotak Mahindra Bank Ac No 07212180000521 50411

Executive Engineer, Pune Irrigation Division Pune 10,092.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 10,092.00 Cr

29/07/2017 JV 2,635
 501,711.00Water Charges

Bill No.: 22464

Water Charges 501,711.00 Dr

Executive Engineer, Pune Irrigation Division Pune 501,711.00 Cr

31/07/2017 BP 3,686
 419,108.00 Kotak Mahindra Bank Ac No 07212180000521 53605

Executive Engineer, Pune Irrigation Division Pune 419,108.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 419,108.00 Cr

31/07/2017 BP 3,687
 82,603.00 Kotak Mahindra Bank Ac No 07212180000521 53606

Executive Engineer, Pune Irrigation Division Pune 82,603.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 82,603.00 Cr

27/09/2017 JV 3,409
 37,112.00Water Charges

Bill No.: 22949

Water Charges 37,112.00 Dr

Executive Engineer, Pune Irrigation Division Pune 37,112.00 Cr

28/09/2017 BP 4,822
 30,927.00 Kotak Mahindra Bank Ac No 07212180000521 54293

Executive Engineer, Pune Irrigation Division Pune 30,927.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 30,927.00 Cr

28/09/2017 BP 4,823
 6,185.00 Kotak Mahindra Bank Ac No 07212180000521 54292

Executive Engineer, Pune Irrigation Division Pune 6,185.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 6,185.00 Cr

27/11/2017 JV 4,238
 115,436.00Water Charges

12/11/2021 Page 2 of 4Print Date
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RIVER RESIDENCY DEVELOPERS

Executive Engineer, Pune Irrigation Division Pune

Ledger Account

From To 31/03/202101/04/2010

Date Voucher_No
Debit CreditParticulars Cheque No

Bill No.: 23365

Water Charges 115,436.00 Dr

Executive Engineer, Pune Irrigation Division Pune 115,436.00 Cr

27/11/2017 BP 6,218
 101,731.00 Kotak Mahindra Bank Ac No 07212180000521 56031

Executive Engineer, Pune Irrigation Division Pune 101,731.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 101,731.00 Cr

27/11/2017 BP 6,219
 13,705.00 Kotak Mahindra Bank Ac No 07212180000521 56032

Executive Engineer, Pune Irrigation Division Pune 13,705.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 13,705.00 Cr

11/01/2018 BP 7,089
 51,520.00 Kotak Mahindra Bank Ac No 07212180000521 55165

Executive Engineer, Pune Irrigation Division Pune 51,520.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 51,520.00 Cr

23/01/2018 JV 5,616
 15,667.00Water Charges

Bill No.: 23753

Water Charges 15,667.00 Dr

Executive Engineer, Pune Irrigation Division Pune 15,667.00 Cr

23/01/2018 BP 7,248
 13,056.00 Kotak Mahindra Bank Ac No 07212180000521 56718

Executive Engineer, Pune Irrigation Division Pune 13,056.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 13,056.00 Cr

23/01/2018 BP 7,249
 2,611.00 Kotak Mahindra Bank Ac No 07212180000521 56719

Executive Engineer, Pune Irrigation Division Pune 2,611.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 2,611.00 Cr

29/01/2018 BP 7,293
 8,000.00 Kotak Mahindra Bank Ac No 07212180000521 57581

Executive Engineer, Pune Irrigation Division Pune 8,000.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 8,000.00 Cr

29/01/2018 JV 5,674
 59,520.00Water Charges 0

Bill No.: 23802

Water Charges 59,520.00 Dr

Executive Engineer, Pune Irrigation Division Pune 59,520.00 Cr

26/02/2018 JV 6,036
 11,981.00Water Charges

Bill No.: 2

Water Charges 11,981.00 Dr

Executive Engineer, Pune Irrigation Division Pune 11,981.00 Cr

26/02/2018 BP 7,701
 9,984.00 Kotak Mahindra Bank Ac No 07212180000521 56950

Executive Engineer, Pune Irrigation Division Pune 9,984.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 9,984.00 Cr

26/02/2018 BP 7,702
 1,997.00 Kotak Mahindra Bank Ac No 07212180000521 56951

Executive Engineer, Pune Irrigation Division Pune 1,997.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 1,997.00 Cr

19/03/2018 JV 6,311
 25,264.00Water Charges 0

Bill No.: 03

Water Charges 25,264.00 Dr

Executive Engineer, Pune Irrigation Division Pune 25,264.00 Cr

19/03/2018 BP 7,896
 21,053.00 Kotak Mahindra Bank Ac No 07212180000521 57949

Executive Engineer, Pune Irrigation Division Pune 21,053.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 21,053.00 Cr

19/03/2018 BP 7,897
 4,211.00 Kotak Mahindra Bank Ac No 07212180000521 57950

Executive Engineer, Pune Irrigation Division Pune 4,211.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 4,211.00 Cr

24/05/2018 JV 994
 64,031.00Water Charges

Bill No.: 04

Water Charges 64,031.00 Dr

Executive Engineer, Pune Irrigation Division Pune 64,031.00 Cr

12/11/2021 Page 3 of 4Print Date
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RIVER RESIDENCY DEVELOPERS

Executive Engineer, Pune Irrigation Division Pune

Ledger Account

From To 31/03/202101/04/2010

Date Voucher_No
Debit CreditParticulars Cheque No

24/05/2018 BP 1,168
 53,394.00 Kotak Mahindra Bank Ac No 07212180000521 56144

Executive Engineer, Pune Irrigation Division Pune 53,394.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 53,394.00 Cr

24/05/2018 BP 1,169
 10,637.00 Kotak Mahindra Bank Ac No 07212180000521 56145

Executive Engineer, Pune Irrigation Division Pune 10,637.00 Dr

Kotak Mahindra Bank Ac No 07212180000521 10,637.00 Cr

22/11/2018 JV 2,859
 454,349.00Water Charges

Bill No.: 25207

Water Charges 454,349.00 Dr

Executive Engineer, Pune Irrigation Division Pune 454,349.00 Cr

05/01/2019 BP 4,182
 381,654.00 Kotak Mahindra Bank Cost Account No. 281119 4140

Executive Engineer, Pune Irrigation Division Pune 381,654.00 Dr

Kotak Mahindra Bank Cost Account No. 2811190260 381,654.00 Cr

05/01/2019 BP 4,183
 72,695.00 Kotak Mahindra Bank Cost Account No. 281119 4141

Executive Engineer, Pune Irrigation Division Pune 72,695.00 Dr

Kotak Mahindra Bank Cost Account No. 2811190260 72,695.00 Cr

22/01/2019 JV 3,245
 26,650.00Sanction Expenses

Bill No.: 25437

Sanction Expenses 26,650.00 Dr

Executive Engineer, Pune Irrigation Division Pune 26,650.00 Cr

04/02/2019 BP 4,543
 22,208.00 Kotak Mahindra Bank Cost Account No. 281119 4453

Executive Engineer, Pune Irrigation Division Pune 22,208.00 Dr

Kotak Mahindra Bank Cost Account No. 2811190260 22,208.00 Cr

04/02/2019 BP 4,544
 4,442.00 Kotak Mahindra Bank Cost Account No. 281119 4454

Executive Engineer, Pune Irrigation Division Pune 4,442.00 Dr

Kotak Mahindra Bank Cost Account No. 2811190260 4,442.00 Cr

29/03/2019 JV 3,768
 15,282.00Water Charges

Bill No.: 25668

Water Charges 15,282.00 Dr

Executive Engineer, Pune Irrigation Division Pune 15,282.00 Cr

31/03/2019 BR 740
 22,208.00Kotak Mahindra Bank Cost Account No. 281119 4453

Kotak Mahindra Bank Cost Account No. 2811190260 22,208.00 Dr

Executive Engineer, Pune Irrigation Division Pune 22,208.00 Cr

31/03/2019 BR 741
 4,442.00Kotak Mahindra Bank Cost Account No. 281119 4454

Executive Engineer, Pune Irrigation Division Pune 4,442.00 Cr

Kotak Mahindra Bank Cost Account No. 2811190260 4,442.00 Dr

31/03/2021
Closing Balance (41932.00)

 3,638,638.00 3,596,706.00

12/11/2021 Page 4 of 4Print Date
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VIKAS ACHALKAR
Archrtecl

ARCH ITECTS, PLAN N ERS

U RBAN D ESIGN ERS

15h December Ar21
TO WHOM SOEVER IT MAY CONCERN

CLIENT NAME : M/S RIVER RESIDENCY DEVELOPERS

. PROJECT NAME: RIVERRESIDENCY

slTE ADDRESS : Gat. No. 90(D,?qP), VILLAGE- cHlKHALl, TAL-HAVELI, DIST- PUNE

We hereby state that for our Project "River Residenql at Gat No. 90(P), 75(P), Village Chikhali, Taluka- Haveli,

Dist. - Pune, State - l\iaharashtra ,we have obtained Environmental Clearance vide letter no. SEIAA-EC-

0000000574 on 3d January 2019 for plot area of 2,32j84.00 sq.mt. (FSl Area 1, 34,802.99 sq.mt. + Non FSI

Area 1, 09,448.75 sq.mt.) & Total Constr0ctton Area 2, /|4,251.74 sq.mt.

Revised IOD Sanctroned vide no. B.P.ENV.CHKHALI-0l-2018 on dated-15i5.2018 for plot area of

2, 32,584.00 sq. mt., FSI area 1, 34,802.99 sq.mt. Non FSI area 1, 09,448.75 sq.mt & Total Construction Area

e /9,251.74 sq.mt. Building Permission Sanctioned vide no.B.P.CHlKHAL|.130.2017 on dated 30.12.2017.

Construction Area Statement is Detow:-

Sr

No

Building

Type

No Of Floor

Construc'ted
FSI Area Non FSI Area

Construction

Area
Remark

Phase

I

A -Type P+12 5,676.71 4,161.46 9,838.17 completed

2 B- Type P*n2 5,526.78 3,834.50 9,361.28 completed

3 G Type P+12 5,525.49 3,835.80 9,361.29 completed

DType P+12 8,355.47 6,363.18 14,718.65 completed

5 E-Type P+12 5,675.44 4,153.04 9,828.48 completed

6 F-Type P42 -. 5,675.44 4,'153.04 9,828.48 completed

7 G-Type P+12 3783.14 2.554.12 6.337.26 completed

8 H-TvDe P42 3783.14 2.553.68 336.82 completed

9 l-Type P*12 3783.14 2.554.12 6,337.26 completed

10 J-Tvpe P+12 3783.'14 2.553.68 6.336.82 completed
't'l K-Type P*12 3783.'t4 2.554.12 6,337.26 completed
1' L-Tvpe P +12 3783.'t4 2.553.68 6,336.82 completed

13 M.ryPE P42 5674.82 4,'164.96 9.839.78 compbted

14 Club House 1 G+01 0.00 456.39 456.39 completed
.Total construded building areas on

site
64,808.99 46,Ms.n 1,11,254.76

N
:u))

15
A16 ABG

Type (Comm.) Ground 551.14 551.14 1j0228 completed

rr,iciloj

16 A16 A-Type P+11 3720.05 r62.85 6,782.90 completed

17 A16 BType P+11 3384.40 2,893.86 6,278.26 completed

18 A16 C-Type P+11 1'f,>4 41 3,018.11 6,739.22 completed

Total construded building areas on
site

11,376.7c 9,525.96 20,902.66

i 
":'/l
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Phase

l

19 A17-Type
(Comm.) Ground 233.14 233.14 466.28 completed

20 A'17-Type
(Resi.) P+'11 3,494.08 2,916.69 6,4 t0.77 completed

Total construcied building areas on
, site

3,727.22 3,'149.83 6,877.05

Phase

IV

21 N'1-Type P+12 4993.24 3,429.03 I,422.27 completed

22 N2-Type P+12 4993.24 3,429.03 8,422.27 completed

23 P-Type P+12 4,519.44 3,212_29 7,731.73 completed

24 Q-Type P+12 3643.71 2]30.41 6,374.12 completed
25 R-Type P42 3643.67 2,730.55 6,374.22 completed
26 S-Type P42 4,693.79 2,463.32 7157 .11 completed

27 N4- Type
(P+12) P+@ 4,485.04 2,684.79 7169.83

(Proe )
completed

28 Club house 2 203T8 203.48 completed

Total conslrucied building areas on
site

30,972.13 20,882.90 5't,855.03 completed

Total construcled Common service & Parking
areas on site (Ph.l,ll,lll,lV part) 8,674.11 8,674.11

Propo
seo

Phase
IV

3'1
N4-

Type(P+12)
N4-Type (1oth

To 'l2hFloor) 1,536.45 684.71 2,221.16
(10h To

l2hFloor)
Pendino

32 N3-Type P+12 5,363.08 3,'184.05 8,547.13 Not yet shrted
33 I-Type P+1.2 5,290.'19 3,165.41 8,455.60 Not yet started
34 U-TYPe P+12 6,697.98 4,278.33 10,976.3'1 Not yet started
35 V-Type P42 5030.25 2,832.46 7,862.71 Not yet started

36 Club house3 53.98 53.98 Not yet started

Total poposed Building areas on site 23,917.95 14,19S.94 38,116.89
Total

areas ol
propGed Common service & Parking
I site (Ph.lV Remaininsi

6,571.24 6,571.24

Grand Total 1,34,802.99 1,09,4,|8.75 2,44,251.74

Disclaimer: Thi. infomarion is issu€d by f,3. Vib! Achrttar A..ori.t€., a
menliondd abovo. Thi: ropod is prspar€d by th6 dnpsny on h6 ropolb

VIKAS ACHALKAR
Architecl

ARCH ITECTS, PLAN N ERS

At. Vikas Adalk on requ€sl of p.omot\* lt Dddopd€ as ,
.{bodinab, documonb lt infomalbn providod by p@ot.r. &

Further, we inform you that total completed constructed area is as on date 15.12.2021 is 1, 99,568.51 sq.mt.

This is forvour information & record.

fi*\0,-*^
D.v.lopor., aid it Prepand and i.su.d *thollt pciudic., as a t.chnic.l infom.lion, i.su€d by h6 Arcftit ct on r.qs6t. Th6 Cmpcny or tro Archidt i. no yay
con€n6d tnh !|6 i.!us. or diipuia. if any addng out ofh. inromatibn prcvidq €lcopt ho hol! giv.n in !E 6port on th. t€chtricd kndtedgs and qp.di.o;
0'. AlchiLct W1il6 dery.fiod to ch6ct h6 docum.nb olBuilding n6nlion.d in $i. rcport 

'5 
don., provid.d *h no mnant.. wh.$.r €xpr-6$d, lra!]tory of

impli.d. Tho iniomalion and tI6 m.tbr in $i5 r.Port ara giv6n in r.li.nco of t6 ord or writt n r.port ld@umonb , infonnation 6.jv6d tron ctiont or hi6
oPtc.nbliva, X,S Vikrs Achd k$ Ac!@ial6! .nd ib 6lat.helt .otb6 h.ld rGpondbl€ for 6rN p.rbrm.d by cndt or hi: r.Dr€6onbliva , subo.dinab .nd .ha[
noi b€ involv€d in any di.Pul6.dsing out of$is..pot Th6 bulding nam., numbd.tr h. ttat ntn. I nulnbd h s p.r t|o t.l€.Iscrion ptan wtich i5 Glbjccr ro
ch.ng. on lh. Cliqfs dilcr.lion. Th6e d6t il! ar. bs.rd on .ciion ptan!. Any ch.ng6 dono on .ib ar. not incoryonbd

Page 01 Of 02

{hanking you,

Phone: +91 020-25531675176,

Email: vikas@achalkar-tatooskar.com

1221, B/1, Wrangler Paranjpe Road. Behind

Fax: +91 020-2553167 6,

web: www.achalkar-tatooskar.com

Bhave X-Ray Clinic, off F. C. Road. Pune 4.11004, Maharashtra, India.
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frqq:-qr@@
+q -t, nT €ffi iq gq n?id qfr 

'T.i' 3 o q, qtfrfl iqi6{1f,

eqTfu€.|udd lJlooo,oo +n. qffi qtl lqlort io q)'

fr,{crergtteqq\.frq-oq$'T-ii3Yq"lsq\qiqt{
qGII qlnt s\eo\c cq, q\ fr effi gd 3]9'R-q' qrdTrrfr ffi
3oz33 o\ dqi *{ wil qrff s{fi-d qq,q3.\eq +tt qbrift1 qt'Y? Yc

dfr fir{rfi qqlqrTrl q q\e.?c E\q1 eiTT€ qrlurq qqtq{r{ ilq{
E-{f,R|6 q-fl-{Y qk-{ q-6qf, sTFrfrqq q3q€. i qe,rT Yl F) TgR
qft+i ilq{-df, q{f,RT qT-dr+-d q'qrrqfl firadqTqd

*G

*iC,- 1) elrot fr,o!/o;'/Qoq\e tqlafrmT 3rd

r; ur o-nffio R."qalo3iRo\s ffiS q;

q6T{rq,

+q ffi, nr. E-ffi fu 5') trfrf, qqt{ ai 3o t., qqtd tqi+-{rd Rqrh€ affi
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er+ qW ?Q3Yt.qq q\ql qtr qET qlf,t 3\eo\2./q -i fr qffi gq 3ryfu-d'!-{qn-fr RdA

Rociq o\ d q1 qt{ qqT qrtrt 3+fi-d q\\3 \eq n\ fr effi qqYI Yc d qT fiffiq1 qqtq-flPl q

q,\e.R. E\ ql qfdTs drfqq s+q{pt dFR -.q-{flq'd ftr-{E qfr--{ q-{qf, 3rtlfr'qq qqqe. i *au
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er(q* w* **r-wil affi lrr qT q.={ affi ilfr q-f,qTqi {ffir'
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ffi q*Tqrfr q.'ul ffi q{dT{rfr ffiid-{ q€T{r? qfuq q-dq6 3rftrlqqq qqqq i s-"H

yR oT (x) (or) qutu] qT m.rqld-+tq €rqfqa!ffi srd'*rrat.

Annexure-XIII A
827



qr. fu6rfl+6'rfr{rt.
qi+qrqi+

v

r', :lia'

t: '!i

828



M
AS
TE
R
LA
YO
UT

(W
ith

Se
rv
ic
es
)

2
x
O
W
C

O
W
C
(P
)

3

Annexure-XIV829



Organic waste convertor installed for processing of solid waste 

Unit operations of STP installed for treatment of domestic wastewater 
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A view of greenbelt development within the project premises  

 

 
A view of greenbelt development within the project premises  
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A view of nature park developed in the prohibitive zone of Indrayni River 

A view of nature park developed in the prohibitive zone of Indrayni River 
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